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Present: Hon‘ble¢Mr.JusticelR.kaanxa,
Vice~Chairman, ;
Hon'ble Mr.K.V.Prahladan, Administrative
Member,

The applicantsywho are at present ser-
ving in State of Bihar, have approached this
Tribunal for directions to quash the Memoran-
dum dated 13,4,04 and directions for to
upgrade the pay scale of Petition to Rs.
4500-7000/= in pariety with SreVeterinary
Compounder of Forest Department w,e. £,
111496, The BE3rned STC.G.5.C. Mr.A,Deb Roy
appearing on behalf of the respondents has
stated that the applicants are at present
serving in Bihar, a& the memorandum aated
1344404 which is sought to be challenged
has been issued by the Minlstry of Home

A<

Affairs, Government of India, fx e

- there is no jurisdiction to entertain the

applicat.ion « The applicanﬁlgza rreé’alohe&ythi
Tribunal by £iling the O.As No.269,270, 271,

.. 277, 278, 279 and 280" pf 2003 wherein the

Tribunal had given directions to the Respon=-

-dents to dispose of the Representation of

'«the app&icants, bursuant to which the Memoran-

dum dated 13.4.04 was ,1ssued which is ..“”'W

. subject matter of ghallengg 1nfthi 'a;ﬁiica-
e id et l

tlonm It is 3 lAgggt thkaﬁk““%Q
Tribunal has jurisdictioh and also because
the applicants are residenbe at Imphal. In
this connection he has drawn our atrtention
to Sectiop 19 of the Administrative Tribuynals
Act 1985 which prov;des that/subject to other
pnov1sions of Act, the persons aggrieved by |
any order pertaining to the matter within tkhe:
jurisdiction'ﬁﬁ/ he Tribunal may make an
application to the Tribuynal for redressal

of his gfievances, We have supplied emphasis
to the expressions"within the jurjsddéction
Of the Tribunal", The applicants are admittew
dly. serving in Bihar and the memorandum
dated 13.4.04 which is sought to be challen-
ged has been issued by the Government of -
India, Ministry of Home Affairs, New Delhi,

Q.

contd/
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] % 19.1.054 In view of this facty sk situation,
, % { we are of the opinion that this Tribunal
' j *  lbpas no jurisdiction to entertain this
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/27///0)” % %application. _ :
. —.—-——-‘-_'—————/ : . .
cspy. %ﬂm&z‘"}zi ilw &—-—-
Aoy deesh S A e :

Member Vice~Cha i.rman

A 07%9
C_gjtc.' &,\,\ /‘&,M/%,

. ot g
@/M Lo /Wigq . g

P P PR P IS




\

TNates of the Regist

o “, n
A Wi e s
] ’ “~ 4
Ly [ O
fiea [T
.
.
.
~, .
.
H
%
.
R
.
P
i
.
‘
H '
) N .
]
.
.
7
. !
. 4
i
="
. _ :
; !
/
.
.

tnc

e

. . v EENE
P L I SR TR e S B

Fv] Dat

i

RS (SRR X s
2% TUCTC LR S O
T _% I w2 .;_;.:‘_»: o b
i NUSUR S IS B
] .
o |
ey
0 .? ;
'5 . 3 ’i :
§ : /
b
.-l ) : I i
{
; I
| '.I a
| o g .
{
,3( !
h *4‘ . =
-
[ o
1 2
§
} {
|
o .4
<' 38 :
]
. i
i I
[ |
J I
i
i.. -
[

-t




g v
'/ ;K J,. G - (»‘ :,,,
?/ i] { Gl Adminiatrativs Tribuaal :' %
:",‘ I‘\ r ) : K > < 6
R | 19 0072004 b o §
! ) . By g
1 prTETEt rarysty Q3T
# - o bemet ) s g <
| Guwaheti Bench ot '
IN.-THE COURT AD “FRBUNAL ol T
1 [ GUWAHATI BENCH | | ol s
| D~
.. .. A » X
Og;lglnal Application No. 2 Lf : of 2004.
i -
Choingtham Sunilkumar Singh & Ors. ——Applicaton
EH . , /
| - Versue - '
ot
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* - 4. Shi Chongtham Sunikumar Singh, aged about 37
£§ IQ years, S0 Ch. Nabachandra Singh by occupation a

3 Senior Field Assistant (Veterinary) . in 888, now

. at Area Organiser S.8.B. Betiah, PO-

E 7<' Valmki Nagar Distric @ West Champaran Bhar -
g ér residet of Nagamapal Singjubung  Leirak, P.O.
§ & P.S. imphal, Imphal West District, Manipur.

5 St A Isworibala DeM, aged about 37 years, W/o Shri Nirpendra
Sharma, by occupation a
Senior  Field Assistant  (Veterinary) in  SS8B, now

NP %y & goging  at Area Organiser SSB, Betish  PO-

NS N vamki  Nagar  Distict  West  Champaran @

J) /Q ' ; resident of Kangabi Leirak, PO. & P& imphal,
>§ %\ Irnphal West District, Manipur.

3. Shri Blangbam Brojenkurnar’ Singh, aged about 34 years, Slo

§ E. Ashwini Singh, by occupation a Senior Field Assistart (Veterinary)

E Q% in 8.S.B, now posting at Area Organiser Jhanjarpur, P.O. & P.S.

3 § Imphal, Jahajarpur District — Madhubani, Bihar a resident of

‘ Hyanglam Mayai Leikai, P.O. & P.S. Kakching Thoubal District,

\& 4 Stri Lalshram Jayenta Singh, aged about 34 years, So L. Ake

Singh, by occupation a Senior Veterinary Field Assistart in S.S.B.,

now posting Area Organiser S.8.B,, Araria-11 a resident of Wangjing

Hodamba Leikai, P.O. Wanging, P.S. Thoubal, District — Thoubal,
Manipur. '

5. Sihri Thokchom Sanayaima Singh, aged about 36 years So

Th. Ibotombi Singh by occupation a Senior Field Assistant (Vetetinary)
ih S.8B., now posting at Area Organiser Piprakoshi P.O. Mdtihari.
District East Champaran a Bihar, a resident of Thoubal Awang Leikai,

P.O. & P.S. Bishnupur, District — Bishnupur, Manipur.
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8. Shri Okram Rameshwor Singh, aged about 34 years, Sio O.
Goverdhon Singh, by occupation a Senior Field Assistant (Veterinary)
in 8.5.B., now posting at Area Organiser S.S.B., Betiah P.O. Vaimiki
Nagar, District VWest Champaran Bihar a resident of Thoubal Okram
P.O. & P.S. Thoubal, Thoubal District, Manipur.

7. Shri T.D. Njamkha Chiru, aged about 40 years oid, Sfo T.D.
Thoimujam Chiru, by occupation a Senlor Field Assistant (Veterinary)
in SSB, now posting at Area Orgariser SSB, Piprakcthi P.O.

Mctihari, District East Champaran, Bihar a resident of Bungta Chiru

Village, P.O. Narmbol, P.S. Bishnupur, Senapati District, Manipur.
APPLICANTS.

- Versus -

1. The Union of India through its Secretary to the Government of
India, Ministry of Home Affairs.
2. The Ministry of Finance through its Secretary, Government of
Incdia, New Delhi.
3. The Director General of 5.5.B,, East Block-V, R K Puram, New
Delhi — 66.
4. The Chief Veterinary Officer, Directorate Office, SSE, RK
Puram, New Delhi — 66.

RESPONDENTS.

Details of Application -

1. Particulars of the order against which the application is made -
All the petitioners are the regular Senior Field Assistance {vety) of the

SSB, having common grievances relating against the impugned
memorandum  of Government of India being no. 2?1/031132—
SFAPULC/04/233-39dated  15-4-2004(at Annexureld)y and in the
event of ‘iﬁﬁg separaterapplicatim against the impugned order basing
on the same facts and laws. There shall be wastage of time and
energy of the Hon'ble Tribunal. it would be more convenient to the

Honble Tribunal as well as the petitioners in filing a join application

challenging the same impugned order of the  Government of India
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dated 13-4-2004 (at Annexure A/13). As such the petitioners seek the

-~ permission of the Honorable Tribunal for allowing to file the present

{ Q joint Application

All the pefitioners are against the  arbitrary action of the

£ Respondents in implementing the Central Givil Senvices (RP) Rules,

1997 in the other words for wrong implementation of the Central Civil

§ KSemcest(Re\ased Pay) Rules 1997 to the Sr. Field Assistant (Vety.)

Staffs of the S.S.B., which has been nomenclatured as Senior Field
Assistants Veterinary (SFAN) And for quastnng the illegal
Memorandum  being  No. 2?1/03/BSFNPL¥LGIO4Q33-39 dated
13/04/2004 issued by the OffceofDG SSB. (at Annexures — - A/M3)

Jurisdiction of Tribunal - - |
The applicants declareg; that the subject matter of the present

case where they want redressal is within the jurisdiction of the Central

Limitation -

The subject matter of the present case is as regards to unequal,

f\i\mlaﬁde treatment in implementing the OCS (ReMsed Pay) Rules,

1997. It is case of continuing cause of action which arises every
month. Hence the present Applicants beg to submit that the
application is very much within time limitation period prescribed in
section 21 of Admiristrative Tribunal

4. Factg of the case -

(A Al the applicants are bonafide citizens of India having
their permanent residences at Manipur. The present Applicants are all

- educated persons possessing the following certificates and d%s:ée -
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Educational Qualification, Technical Qualification

\\ titioner No. 1. HSLC / PUSC / Diploma in Hementary
b Animal Husbandry & Veterinary Sc.
b i .
‘i\ Petitioner No. 2:  PUSC / TDC / Diplorma in Bementary
! § ¥O Animal Husbandry & Veterinary Sc.
: 3 E!;eﬁtimer No. 3: HSLC/TDC/ Diploma in Bementary
@ l\ P Animal Husbandry & Veterinary Sc.
g, ?‘§ 3 Petitioner No. 4 HSLC / PU Sc. / Diploma in Blemen-
AN tary Animal Husbandry & Veterinary Sc.
}‘ Petitioner No. 5.  HSLC/PUSc. / TDC 7 Diploma in Bemen-
1 1 tary Animal Husbandry & Veterinary St.
Petitioner No. 6 .  HSLC 7 Diploma in Elementary Animal
¢ Hushandry & Veterinary Sc.
Petitioner NO. 7:  HSLC /7 Diploma in Bementary Animal
Husbandry & Veterinary Sc.

True copies of certificates are enclosed herewith and
marked as Annexures AM(1)(0), AM(T)I), Nﬂ:@-)@(iii)b
AM(R)(), A(R)(), AT, A1), A(3)i), A1(3) i),
AA(A)(D), AM(A)(i), A(A)it), A1(E)(D), A(B)i), AM1(5)iil),
AABY), B, A7) and AT (i) respectively.

%} After successful completion of Veterinary Field Assistant
Course the Applicants were joined in their respective Posts in the
Directorate of SSB on the falowing dates.

Petitioner Date of initial ~ Appointment Flace
No. appointment letter No.
1 10-8-1894-  PFP-CSK/AOP/O4/24/4-23 | Poonch Area
(J&K).
2 2-8-1994 2M(2GCR4SSEMNAA3 imphal
3 27-7-1094 NGE/E-10-(A)/94(19) itanagar
4 27-7-1994 NGE/E-10(A)/94(18) ztanagaf |
5 30-9-1994 NGE/A-3/91/16604- Tezpur



20-10-1996 9238 imphal

@]

N

\‘I

23-12-1994 11/2/60/80/Va-iA(27)  Siliguri

True copies of appointment letters are enclosed
herewith and marked as Amnexures A(1), AN,
A, A1V, AZV), AV and  A(VI)
respectively.

MYTS e

The present Applicants are Senior Field Assistants (Veterinary)

m

the post Senior Field Assistarts is generic term of Animal Hushandry

Assistant, Cormpounder, Dresser, Stockman, Stock Asstt., Vaccinator
J and Mikk Recorder etc. They are categmzedfparawtermanan posts.
AN N <+ They provde awdliary support Veterinary and Animal Hushandry

M % g\ %Pradlce

The minimum recuired qualification of such post is Matriculation

| Gx with Diploma or Certificate with experience of one o two years as the
i case may be. Seclion 30 of the Indian Veterinary Council Act., 1984
2 § ;§ also provides the minimum qualification and nature of works to be

%
]

ﬁ Ndone by such posts. The relevant portion is hereby reproduced for
g') : \g\ easy reference: -

Sec. 30(b) Practise Veterinary Medicine in any State :-

Provided that the State Government may, order, permit a person
hdding a diploma or certificate of veterinary supendsor, stockman or
stock assistant (by whatever name called) of any state or any
veterinary institution in India to render under the supendsion and
direction of a registered Veterinary practitioner, minor veterinary

senices.



i Explanation: “Minor veterinary sendces” means the rendering of

' ’

prefiminary veterinary aid, like vaccination, castration, and dressing of

waounds, and such cther types of preliminary aid, like vaccination,

WA <

castration and dressing of wounds, and such other types of

7/

preliminary aid the ftreatment of such ailments as the State

Government may, be notification in the Official Gazette, specify in the

behalf.

As such, duties and nature of works of all such posts are to do

Mo A A
Zeowoltyy [TV N

minor  weterinary senvices which provides auwdliary suppot in

Veterinary and Animal Husbandry Senvice like vaccination, castration,

£

W

“"; T dressing of wounds o treatment of ailments etc. In this regard, a

pasey: =
N
N/

?\[ % clarification was sought by the Chief \eterinary Officer, Directorate

I ' General of Security, Office of the Director, S.S.B. vide letter being No.
1

N\

P
L

‘.0“ 24/Vet/SSBAO-VC-2 dated 01/01/1993 to the Government of India,

Ministry of Agriculture, Department of Animal Husbandry and Dairying.

/'614\4'\71?3\/\4/

Tl
7"

11 § in reply to the above mentioned letter it is categorically informed by
_ ‘Q% the Governmrent of India vide letter being no. 53-71/38- LTD(LH)
Q‘& dated 17-3-1993 about the minor veterinary sendces like vaccination,
1“ castration, dressing of wounds and such cther types of preliminary aid
o treatment of such ailments can be undertaken by a person hoiding
‘ “a Diploma or Certificate of Veterinary Supendsor, Stock-man or Stock
Assistants uﬁder the supervsion and direction of a regstered

practitionsr.

A true copy of the said lelter dated 17/03/1293 is
enclosed herewith and marked as Anexre A3




C. That inttially, the pay scale of the said post i.e. Veterinary staffs
working under the Central Government oF Para Vetei'inary in the case
of Sr. Veterinary field Assistant were placed at Rs. 975-25-1150-EB-
20-1660 after the Central Civil Senior Revised Pay Rules, 4997 came

with effect from 1.1.96 the Government revised the pay scale of the

said Veterinafy staffs/or Paraveterinarian posts to the scale of Rs.

4006—100-8000:‘- p.m and 4500-125-7000 p.m. by naming the post
such as Stockman/Compounder/ Stock Asstt./Animal Husbandry

Asstt-/Dresser and All the concerned Department under Central

senice have implemented the said revision of pay with effect from

3 Mo D 1.1.96 However, in the case of Senior Field Assistant (Veterinary)

| working in SSB, the Respondents deliberately failed to provide such

revision of pay by taking the advantage of non prescribing the
Post of Senior Veterinary Field Assistant in the column of
veterinary staffs at the Central Civil Services (Revised
Pay) Rules, 1997. But the Responderts reasons best known to them

the Senior Field Assistant (Vety.) were provding the scie o Pay Rs.

g ety

i 3200-85-4900/- per manth.

| It is also beg to submit that the Respondents deﬁberate;y
3 i turned tq_'b!ind the Section 30 of the lﬁcﬁan Veterinary Council Act.
“ { 1084, at}t.he time of providing the pay scale presented in the First
f ! Schedule part A of Central Gl Senvice (Revised Pay) Rules, 1997
“f \ ie. Rs. 3200-4900 / per month.

| True copies of the relevant page showing pay scéle of
| the weterinary staffs of the S.8.B. in the Central Ciuil

[ ‘ Senice (Revised Pay) Rules, 1997, First Schedule of

|
’ : ’




Part “A” and the Relevant Portion of Section 30 of India
Veterinary Council Act, 1884 are enclosed herewith and

marked as Annexures-A/4 and A/S respectively.

It will not be out of place to mention here that the pog of Sr.
Veterinary Compounder attach to Central Forest Senvice was initially
fixed at the pay scale of Rs. 950-20-1150-EB-25-1400/ less than the
pay scale or Sr. FA(V) S.S.B. But after the pay revision the pay scale
of the said Sr. Vety. Compounder of Forest Sence has been revised
to scale of Rs. 450@12570001- per month. But the Serior Field
pssistant (Vety.) of S.S.B. has been paid in the scale of 3200-4900/-

per month.

A true copy of the relevant page s_howing the pay scale
of Forest Dept. is enclosed herewith and marked as

T Annexure-A/G.

D. That, the Director General of Security issued a Memorandum
bemg No. 30/SSBAVC/B9(19) dated 267 February, 1990 to the extend
that the aims and objectives of Veteriﬁary and Animal Husbandry work
and charter of duties to be perfarmed by the GAG Gr.l (Vety) and
para-veterinary staffs. In the said Memorandum dated 26/02/1990 the

charter of duties of Veterinary staffs is enclosed as Awexure-lll and

~ the same is reproduced hereunder -

ANNEXURE-H

CHARTER _OF DUTIES OF VETERINARY STAFF SFA-

(VETYCONST(VET)




b

1. To Visit remcte areas/broder vilages cowvered by the SSB to

render free velerinary and Animal H.,zsbaﬁdry aid and care {o the
needy live-stock owner in respect of livestock/poultry under the overall
guidancefinstructions of CAS-Gr-l(Veterinary) and cther supenvisory

officers.

2. To remain on tour for a minimum of 1520 days per month
imparting door to door veterinary cover to the live-stock owners in the

area under his charge.

3. While on tour, to visit NIP camps for the purpose as alsoto
deliver lectures on different aspects of Animal H.;sbandry to generate |
better awareness among the local people about common diseases
and hygienic tmvﬁgemexﬁ i live-stock for better profitakile. For this
purpose, his monthly tour programme will be finalized weﬁ' in advance
with the approval of the Circle Organiser, the concerned CAS

Grade-I(Vet) and A O,

4. To submit his tentative tour programme for the following month

through C.O. to CAS Gr.I(Vet) at least a fortnight in advance.

5. For every calendar month to submit a detailed tour diary to his
controlling authority to reach him by the 7" of the following month at
the iatest. Generat!y, his touring will be with NiP teams but only for a
day or two at each such camp or with Cos/CAS Gr -1{Vet)
independent touring may be allowed in special cases by CAS Gr.-
1(Vet)C.O. with the approval of  AQ/SAQO.

6. To assist the CAS Gr.-I(Vet) in performing day to day work.



7. To properly mairtain expendable and non-expendable stock of
medical stores/equipment etc. as also the stock and issue registers
and cther records in connection thereof. These will be verified
by the CAS Gr-I(Vet) once every quarter and by other concerned
superviscry officers periodically. AFO (Vety)/SFA(Vet)/HX(Vet)
Constable{Vet) will be personally responsible for any lapses including

for shortage in storesfequipments in this regard.

8. To strictly follow the instructions and orders of CAS Gr-l{Vet)

mw\/\% r«nﬂsj’ »w

§ and other supendsory officers and to carry out the veterinary ciic

action programme accordingly.

% 9. To ensure that kits provided to him are property utilized and
N

" kept ready as per requirement.
\EC% 10, To administer only those drugs/medicines, which he has been

N taught and is, authorized to handle. He will not administer intravenous
§ § injectiontireatment beyond his skill and competence. in case of any
. g\comncatim he would contact CAS-Gr-1 of his area for guldance the
?(\A State Veterinary Dispensary/Hospital/Centre efc. (these areasAvilages

will be given the lowest priority).
11, To submit his monthly detailed tour diary highlighting all
aspects of the work done during the month to his Controlling Officer

by the 5" of the fallowing month at the latest.

12.  Toensure that at veterinary centres, emergency tray and ﬁr:st

aid kits are always kept ready and reserve to meet any type of

EMergency.

&
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13. To correctly prepare in advance and submit in time the
annual/supplementary veterinary indent of medicines/equipment/cther
stores to the SSB Directorate, New Delhi, through the Divisional

Organiser for timely procurement of stores/materials.

14. To comrectly and expeditiously distribute the weterinary
stores/kits etc. on receipt among the AFO/SFA(Vety) under his

contrdi.

15.  To ensure proper and up-to-date maintenance of medicinal
stock and dead stock registers (instruments/equipment) and other

prescribed documentsirecords etc.

16. To ensure that there is no excess stocking specially of short-life
drugs which may lead to avoidable wastage. To also ensure that

medicinal stores heid do not become date expired.

17. To keep close liaison with the Ioca[ State Animal Husbandry
authorities/Army  Veterinary  Hospitals, etc. in the area of his
responsibility. Also to keep himself abreast of dewvelopments in his
professional field as also about important  Animal Husbandry

programmes/activities undertaken by cther authorities/agencies in the

area.

18.  To regularly submit the monthly progress report (MPR) in the
prescribed proforma in respect of his area of charge through his
confrolling officer in time so that the consolidated compiled. report

reaches the SSB Directorate, New Delhi by the due date.
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z\f’ —~  the MPR in respect of his work through his contralling officer tothe

‘ 0~».\ _J.‘

19. The GAS (Veterinary) posted af the Training centres will submit

DIG(T) with a copy to the Chief Veterinary AcMisor, SSB Directorate.

20. To undertaken and perfoé'm such cther duties as my be
assigned to him by the higher authorities.

A true copy of the Memorandum dated 26/02/1090 is

enclosed herewith and marked as Annexure-Af7.

WV‘X‘-‘ 3""”” S’

That, as stated above the duties and nature of works of the

Sr.F.A(V) ‘and other posts  like Stockman/Compounder/Stock
Asstt./Animal  Husbandry Asstt./Dresser etc. are minor veterinary
sendce rendering prefiminary veterinary  aids fike wvaccination,
?\ ggcastratem dressing of wound etc. Therefore, the nature of works oF

- veterinary post)

'y
§\ are almost same in view of the Section 30(b) of the said Act. 1984. But

work allocation of all the veterinary staffs {or para -

in ground reality the Sr. FA(V) in S.8.B. and Forest Department are

more odorous

Departments.

and than thé other weterinary staffs of cother

The Senice of the S FA (V) in S.SB. with one year certificate
course or Diploma in the Veterinary Science is also a Technical Post.

in the Hand Book of Indian Council of Agricuttural Research (ICAR), it
is clearly pointed out that Field Assistant in Veterinary is also a

Technical post vide Appendix-1l of the said Hand Book of ICAR.
A true copy of the relevant page containing
Appendix-1 of the Hand Book of ICAR is enclosed

herewith and marked as Annexure-A/13.
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In may also be relevant to mention that in CCS(RP) Rules,

—~ 4907 Part 13 8. No. XX there is also ancther columm under the

&7 heading of “Other Techricians® and the same is reproduced herein -

“XXil OTHER TECHNICIANS”

% {a) Post requiring matriculation with some experience

s rririrum qualification for direct recrutment Rs. 4000-100-6000/-

% True copies of the relevant page of ROP, 1997 Part B

g No. XXl is enclosed herewith and marked as

Annexure A9

5. Grounds for relief with legal provision:

>

i\} (a) The Veterinary establishment in any organisation o Directorate o

Gx Institute, there exist a certain post or posts which normally

nomenclature as VFA or stockman or Animal Husbandry o Veterinary

Compounder o Vaccinator of Dresser or Field Assistant (Vvhatever
hame may be called). Thelr man work is to render minor veterinary
senvice like vaccination, castration, dressing of wounds treatment of
animal. So works of every such post (which is termed as
paraveterinarian post) either of the Directorate of Assam rifles or
B.S.F. or other Organisation are to‘be treated as same in view of the
Saction 30 (b) of the indian Veterinary Council Act, 1984. And more SO
the minimum qualification of such post is matriculation with diploma or
certificate or experience as indicated in the said Section 30(b) of the
said Act. 1984 by taking these different nomenclatured of para-

veterinarian post, the pay scale was revise to the Rs. 4500-7000/ and



the benefit of the sald Rules, 1997 has already been enjoyed by

» & P similarly situated enployers under the Central Government with effed
7 Q fom 1108 But the Respondents, for the reasons best known to
{ b ' them, has failed to implement the same without any cogent reason
§§ Q;Q and denied the right of the applicants to enjoy the said revised pay
i i{j scale by the other para-weterinarians working under Central

gi fg% Government.

%5— (b) The Pay commission also discussed about cther posts of

_ Technicians for which minimum educational qualification is only
metriculation with some experience and recommended to revise the

N oo oy p pay scale to Rs. 4000-5000/ equally to those of paraveterinarians
N) % }\ . post, and the same is approved by the Central Government and
% included in the CCS(RP) Rules, 1997 and reflected under the heading

6% or colurmn No. “XXII-OTHER TECHNICIANS® for converient the same
§§ is reproduced herein
N

“XXii - OTHER TECHNICIANS”

g
) Qé\z g% (a) Posts requiring matriculation with some experience as
& minimum qualification. Qualification for direct recruitment ... Rs.

4000-6000/-.

() & FAV) of S.8B. is also a technical post and the mininum
qualification is matriculation with diploma o certificate (Mde A/8 and
Section 30(b) of the Indian Veterinary Council Act., 1984). Looking in
this angle too, the pay scale of VFA/AR is sought to that, the VFA/SSE
and its counterparts {(or equivalent posts) in different organization or

Directorate o Institute are all same and equal either in the nature of
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works of in looking to the minimum educational qualification. So, the

N
© principle of equal pay for equal works is applicable in the present case
'? a as enurnerated in Article 39(d) of the Constitution of India.
¥ R
%.‘ (¢)  That at present senior field assistart (Vety.) are enjoying the
| h. same pay scale of Non-Technical Post such as the Head Constable (in

the separate sheet).

6. Details of the remedies exhausted:

W N
W”’?DWM

Homigs [0S Yo

The present applicants filed 7 (seven) separate Original Applications
hefore the Honble Central Administrative Tribunal, Guwahati Bench
with prayer inter-alia that to implement the 5" Pay Commission to the

& 0 Sr. Field Assistant (Vety) of SSB as done in case of ather

M \;\\, ?\ % counterparts working in the Veterinary staffs of different Departments.

The said Original Application was di isposed of by a common judgment

" O\ and order dated 21/1/2004 with the following observations and
directions.
r?

§ “The learned counsel for the applicants at this stage

submits that the representations praying for grant of such

§ refiefs had already heen submitted by them to the Ministry of
!
P

P

Home Affairs, Gowernment of India but they have not
received any favourable reply so far. Al this stage, the
learned counsel for the applicants urges that the applicants
may again immediately furnish the copies of the
representations in respect of all the applicants to the
respondents for their kind consideration. This being so, in oW

view this batch of O.As can be disposed of at this stage itself



by ¢giMng direction to the applicarts to mowe fresh

-
c__z,— ey
N

order as to costs.

1 comprehensive representations before the respondents
:‘P \] ’Q within a period of 2 months thereafter by taking irto
o &
g‘ {{ . consideration the observations made by the Tribunal in
' ér\'é O.A65/2002 in its judgment dated 11.12.2002.
g3
L
G;—
/
{

N

; .

i‘c All the above applicants are accordingly disposed of no
:

A copy of the judgment be placed in each case file.*

In faithful compliance of the said judgment and order dated 21-
1-2004 the present Applicants filed their respective representations

dated 2-2-2004 to the Respondents.

In reply to the said representation of the individuals the office of
the Inspector General, SSB, Manipur & Nagaland Division imphal
issued a memorandum No. O.A NO. 2003/143 dated 21-04-2004
thereby enclosing an office rremandum issued by the office of the
DG, S5B East Block V RK Puram New Delhd being No. 271/03/B-
SFAPU LG/04/233-39 dt.13-04-200. The said office memorandum
date 13-04-2004 was issued in purpoted compliance to the Hon'ble

Central Administrative Tribunal Gty. Bench order dated 13-04-2004

passed in O.As No.269, 271, 278,279 and 280 of 2003, further, the
memorandum has mentioned grmnds. on which the respondents
+ declined to the prayerfrequest of the pelitioners in the abowe
mentioned represehtations dated 02-02-2004, the said memorandum
that - the issue has been examined in detail at this Hgrs. And Ministry

' ‘ of Home affairs clarified that as per para xxiv under Chapter — 7 of the
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g Pay Commission recommendations report the pay scale of
Stockman/Compounder  /Stock  Assistant/  Animal  Husbandary
Assistart/Dresser has been proposed as Rs. 4000-100-6000/ which is
not applicable to SFA (wty.} of SSB, as the nomenclature of SFA
(vety.) of SEB and nature of duties of the post are not comparable to
those mentioned in Para xdiv () of the 5" pay Commission
recommendations under para 7(i) the standard revised scales
approved by the GoM. for the pre-revised pay scales of Rs. 975-25-
1150-EB-30-1660 against S.No.6 has been approved as Rs. 3200-85-

4900 which is being paid to the Senior Field Assistant (vety.) of SSB.

The petitioners beg to submit that it is crystal dear from the
above memorandum dated 13-03-2004 that the authorities are not
fully considered the case of the pefitioners in the light of legal

provisions and the Constitutional mandate

True copies of common judgment and order dated 21-1-
2004, representation dated 2-2-2004, Memorancum dated
21-4-2004 and. Memorandum dated 13-4-2004 are
enclosed herewith and marked as Annexures-A/ 0, A1,

A2 and A3 respectively.

7. The act of the respondents for denying the enjoyment of the
CCS (RP) Rules 1997 part B xdv of part C, Senior Vety,
Compounder of Forest Dept. the scale of 4500-135-7000/ per month
with effect from 01-01-1996 is illegal, unlawful, mealafide, bias,
Discriminatory  and vindictive to the extent that the respondants have

deprived the rights of the petitioners enshrined in the Constitution of
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india. The said act is also In gmss vdlation of the principles of Natural

_justice and Directive Principles of aatev Palicy which is though not

enforceable in the court of law but equally important.

8. Reliefs sought:

i} The impugned Memorandum dated 13-04-2004 (al Annexure
A3} be quashed; Respondents be directed to upgrade the pay scale

of &. FA (V) SS8B to Rs. 4500-7000/ in parity with &, Veterinary

Corrpounder of Forest Department w.e f. 01-01-1998;

i ~ todirect the Respondents to consider for changing the

) nomenclature of the present Pelitioner's post of S, Veterinary

Assistant etc.
9, in the Interim:

During the pendency of this Application the Memorandum
dated 13-0402004 {(at Annexure-A/13) may be stayed and there shall

not be bar the authorities to upgrade the pay scale of Petition o Rs.

4500 — 7000/ pm with effect from 01-01-1996 during the pendency of

this case.
or

Any dther interim orders which the Hoifble Tribunal may deem

it and proper in the interest of justice.

Dated/Guwahati, Signature of the Applicants

The"gﬁodoberm L CA gf{«w@ KW

JT D, Nyam (< |
e NW@M\ 5 A Yool Dl
© Advocate ; Lo S /Q‘?k
o 2.
7. 2.
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10. The application is being submitted by hand through the
Applicants’s duly appointed counsel.

11.  Particulars of Postal Orders filed in respect of the application
fee: - |

12.  List of enclosures:

a. Application in triplicate.

b.  Affidevt

C. Postal Order No. dated.

in favour of the payee, the Registrar, CAT, Guwahati Branch,
Guwahati.

4 extra copies of the application for the 4 Respondents.

. index in Forme1.

=3 Recelpt Sip.

f. Vakalathama.

— ..

—
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YERIFICATION

I, Chongtham Sunilkumar Singh, aged 39 years, &0 Ch
Nabachandra Singh, by occupation a Senior Veterinary Field Assistant
in SSB now posting , Parbung Circle, Churchandpur, Manipur,
Nagaland Division, a resident of Nagamapal Singjubung Leirak, P.O.
& P.S. Imphal, imphal West District, Manipur , do hereby verify that
the contents of paragraph Nos. are true to personal knowledge and
contents of Para Nos. 2 and 3 are believe to be true on the legal
achice and the conterts of the para No.56,7 and 8 are true and
carrect excepting those legal points and those legal points are based

on the information of my counsel which | also verify believe to be true.

Datedﬂrm,(hal,
The (€ QOctober 2004 02 g . K
‘ M‘V\A/O hah,
By:- _
N- Loida 5%32

Advocate.
To

The Register,

Central Administrative Tribunal,

Guwahati Bench, Guwahati.
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I¥ THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BERCH

ORIGINAL APPLICATION NO. OF 2004,

Sti Chongtham Sunifkumar Singh and cthers. . Applicant
‘ ---Versus---

The Union of india and others. w...... ~Respondenis.
AFFIDAVIT ‘

[, Chongtham Sunilkurnar Singh, aged about 36 years, Sfo Ch
Nabachandra Singh, by occupation a Senior Veterinary Field Assistant
in S8 B, Parbung Cirde, Churachandpur, Manipur, Nagaland |
Division, a resident of Nagamapal Singjubung Leirak, P.O. & P.5
Imphal West District, Manipur, do hereby sdermly affirm and state as
follows -

1. That, 1 am the Applicant in the accamanyim_appﬁcation and
such | am well mrsam with the facts and circumstances of the
case. | am presenting this affidavt in suppart of the statement made in
the said application. These are true to my knowledge.

2. That, the statement made in the foregoing paragraph Nos. 1 to
8 are true and correct to the best of my k:WIedge except the legal
points and those paras are based from information given by my
counsel which | also verily befieved to be true. "

3. That the documents at Annexures A/1 o A3 are true copies
of the originals. This is true to the best of my knowledge.

Verify that the statements made in the above paras are true and

nothing has been concealed thereof.
Dated/Gauhati Signature of deponent
The./57C0ct. 2004 L. Shocd Kumar

By: M."KQ%: 9‘% |
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¢ . ANNEXURE A/2(I)
" No. PF-CSK/AQP/94/24/4- 26073
Directorate General of Security
Office of the Area Organiser,
SSB, Poonch Area, Poonch (J&K). ,
Dated Poonch, the .|t “August, 1994.

LI
o r

QRDER

Shri Ch. Sunil Kumar Singh, S/o0 Ch. Nabachandra . Singh
is appointed to the post of S.F.A. (V) in the scale of Rs.
975-25-1150-EB-30-1660/~ per month. Purely on - temporary
capacity in the office of the Circle Organiser Office. Poonch
on 06.08.1994 (F.R.). Subject to. verification of date of
Birth.

2. Shri Ch. Sunil Kumar -Singh, S.F.A.(V) will be on proba-
tion for a period of two years which may be extended at the

: diaoretion of the competent authority, but vsuch extention

shall not exceed one year.
3. He will be entitled to draw pay Rs. 975/- (Minimum of
scale) per month plus other allowances as admissible to the
Central Government employees in accordance with the Govt.
order/instructons issued from time to time.

4. He is liable to be transferred anywhere in India.
(K. LAL)
AREA ORGANISER

'DIREC‘TMN

1. The Director of Accounts, Cab. Sectt.
R.K. Puram, New Delhi-110066.

2. The Asstt. Director (PA) SSB, Directorate,
R.K. Puram, New Delhi-110066. ' '

3. The Divisional Organiser, SSB, .3¢% Division.
151-A/C, Gandi Negar, Jammu-001, ..7edcved ow
to his memorandum No. IV/EA-2(9Q/§2-.D& J&K/ . i&fl:V?ﬂ 72
dated 16/7/1994.

-’

4..Accountant, Area Office, poqnd# .

5. The Sub-Area Organiser, SSB, Poonch.

6. The Circle Organiser, SSB, Poonch.

7. The ...... to Area Organiser, SSB, Poonch.

8. Individual Concerned, Ch. Sunil Kumar Singh, SFA (V).

9. .efExEOrder File.

1

Sd/- i;&egible
ARE A TORGMTCRL,
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No%. 2/1(8)/cC: ,94 S58) //05:'
S DIRECTOL &3{./1{. / // :Z's.schTY.
TOFFLLU'Ordeq'uIVIoI iALIORGA\Iﬁ“
LSS MANISUR & - NAL:.‘LL.-M‘ID' IVI IOM:*‘"
II‘IL-‘M&__L :295;101 e

X .\In‘pursuance of%the SSBWDirectorate Memo No.‘
SSB/A-2/92(14)/846 dt.1.3.94,; rollowingucandidates~nave beanm@%
,appoin‘t:ed‘.?tme"»“'o‘”‘t‘~of"8‘ . A.(Vd:y) inuthe .scale"‘ozfv‘pay OLH
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2Nt Govt\servants £rom time Lo Lime, onndirect’recrultnent
‘ted ‘tnls DlVlsiO' Erom-thel date:sho i

i posting

Shry M'Pmmcnana ﬂl\.iteb c. o.Nungchunb

“s/o M, Lelbakmacna-ﬂe1t61
Langmewthet Village, ™
Yalrlpok ThoubaW,Manlpur
25 KmJH. Nandusnorl Bevi:- :,w~?.
g5 AD/O HeIbochou Singh - L
<Blgenpur~mumanb Lelkai «ard ﬂo.ln.
©«IT Bishenpur, Manipur: - foe
. Kin, A Isworlbalu Devi - :
:D/C.A.Harinath. bnarma
~Brahmapur’ Lalpubam Lelkal :
Impha, Nanipur we S

'fn.--a--u\c‘.-n-.." L R R R R YT
OISR .

- They “will" bc “on probation forua pen
. years wn¢cn may ‘cxtended o curtomled‘ é
“competvnt uutnoriuy.~h g'J‘“upg<-

2. S “Yhey. have been: mealcally 'examined: 2
fit’ for app01ntmunt ‘to’ the: Central™:Govt. 'service~and thdir verc "
;ficatlon ‘of’character -and. ant:c»d»nt“and 1,B. learance,“nave“naab
completbd /in. all rdspecty i - T

Tnuy are- ildblc ‘To: bewtransferred to anywhcre
orbdnluatlon,¢ . :

Baoom o They Will” be’ rqulP
prCSCTlOcd for tnure by SbB Dte.

,
B |

: *hu.mu R (ADMN Jtontrgeint

1. Thu Dlrector or Accounts Cab Sectt ,
"Block-IX(last),R.K, Puram,pr LLlal-oG

: 2. The .Assistant Dlrector(uA) 33 . Dte, -

}';b.w,. ReiJRuraim, New D:1hi-66- - : ﬁfV

. - 9.,rnc Assistant: Ulﬂector(Coord), SN

Py ¢ 888 Dte,slock-V(East),R.K,Puram, New. Delhi-Gb

TS 4 “The . Area: Organlser,a§§ Impnal/AQ.au~ .

v 0T e 5, Phe Divisional Medica Officer, DlVﬂch Imphal

LS 0 6, The: Accounts brancn. T IndLVLdual conc:rned

DL i i St

" +8.. “ACR {Noa Gdzetted). "+ "9, Personal file-w: ne
B 10 &»rv1ce ook .l v : 11. Qrdcrhgglg
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"'l'fl‘\c‘a undarsigned hereby offers S ALANG /?3:/) 7). /% LOJ’C,W~/ZM””UL'
NG ... a S CVEZE) .
/_/)r,_ e OV

. t «"m(mr atry post
: : o L e *’hf‘) !
: mum}' o )’0—5 OYJQWV} 2 S/ IZHonSh)  sun,

F\.P Dx‘ul ior, tn the p xy scale of F

with  usual allowances as admis

S IISD I3~ 30~ /éé‘o
i farmg time to time.

Jnh]e nndwr the rules  and ordvrb

AY
@R " Tha post is temporary, his/bef permanent appointment to . ‘
"“h@ puat A and when it is made permanent will depend on  various . \ .
tactors governing peraanent appointment to such post in force’ at- ot - |
the, time and will not’ confer on him/her tzt]u tao permanency . from S ‘
the date of post is made permanent.

‘ . : ' C e e A o \
B This appointoent is purely temporary,, huts-itris  likely o '
ko continue indetinitely, The ' appointment’ is likely to '
teraination  on one menth notice on either side without reasons . ' '
Liing  assigned. The appointing awthority, however, reserves the it :
Fight to terminating Cof the appointed forthwith o !
before  the expiry of Lhe %tltﬂl.".d period of notice by making .
payaent to him/har & sum equivalent to the pay  and allowances ,
for the period of notice or the expired portion thereof. .

. ) L .
4, The appointes shall be on trial for a period, of Lty o !
yaars which may he extended o ailed at fhe discretion of the
han'*t@nt authority but such ex sion o curtal lment shall  not
GOE e, . , ) : !

G The appointment will be further subject to 2- '
i Froduction of & certificate of fitness from  the

Teradi Authoriky  viz., Civil  Surgeon  of  District

Led

Lo In accordance with arders in force in rege ”d to' the
Fecrwiteent to service under the Govt. of India, no-candidate whe’

ioment e Lhan or widfe tiviag, 18 elligitle for appointment under’
the Govh., of India provided that Gouvt. way i§ L are satisfied
Ehat  there  are special ressorns for doing 0 @ hoooany  person
feom Lhe  operation of this e, Thise offer of  appointment . is
Eharatores, coeaditional upon hissher furnishing to the office a
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ANNEXURE-A/2(IV)
BEGD/AD :

No. NGE/E-10(A)/94(18) |

GOVT. OF INDIA. .

Directorate General of Security

Office of the Diviszpnal Organiser,

SSB : A.P. Division,' Itanagar.

Dated the 27/7/94.

MEMORANDUM

The undersigned hereby offer Shri L. JAYANTA SINGH a
temporary post of SFA (VETY) in the Office of the Circle
Organiser TE2U, SSB, A.P. Division, in the pay scale of Rs.
975-25-1150-EB-30-1660 with usual allowances as admissible
under the Rules and Orders in force time to time.

2. The poat is temporary, his/her permanent appointment to. -

the post if and when it is made permanent will depend on

various factors governing permanent appointment to such post
in force at the time and will not conferred on him/her title
to permanency from the .date of post is made permanent.

3. This‘appointment'ia purely temporary, but it is likely

to continue indefinitely. The appoinment is likely to termi- -

nation on one month notice on either side without reasons
being assigned. The appointing authority, however, reserves

the right to terminating the services of the appointed. forth-

with or before the expiry of the stipulated period of notice
by making paynent to him/her a sum equivalent to the pay and
allowances for the period of notice of the expired portion
thereof.

4. The appopintee shall be on trial for a }period of two

years which may be extended or curtailed at the discretion of
the competent authority but such extention or curtailment
shall not exceed one year.

5. - The appointment will be further subject to :-

I. Production of a certificate of fitness from the compet—
ent medical aubhority viz. Civil Surgeon of District Medical
Hospital.

II. In accordance with orders in force in regard to the
requirement to service under the Govt. of India. No candi-
dates who has more than one wife living is elligible for
appointment under the Govt. of India provided that Govt. may
if they are satisfied that there are special reasons for
doing so except any person from the operation of this Rule.
The offer of appointment is therefore, conditional upon
his/her furnishing to the office a
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appuyatment oeder 3 - el RS AW Nwsv\;ﬁ‘ N \‘
" A Ry ABLEA) mhts OIS '

- C,\S:;uib/?\‘-ﬂ/(bq L\“} - BT AV Vo0 ~ Y, , 1.{ .- f»

AREA ORGENTEER (8 - . . .
QHE AL, BIVN. ITANABAR, .

N , S S

True Copy

« Advacate,
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'“f ‘If owever,- he has more than ane ua{v Tiving  she 3g © "4 -
' { mar0led pevsan Naving more thar one wlte tiving desires te . "7
s«’be exemafad f-um Uhe aperation of the above menbtionad roles far S
ANy spacial . v engans, he/she shauld nzke a representation in  Lhis '
b@&aif zmmed:afefy This of fer of anpaintmerd should in that csme -
be Lreated az cancelled and a furkbye communicxtion will be sant = . T

to him/her in due course if upon o cans:dmraiinn wf hissher 2 0t
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IEERE \/fakmg an oakth of ol Legiance fatfh?uir\mm to H\e'? |

'CuthALulxn“ ot lhdia on makihg*ef 4 So!lémn ﬁﬁézwmmtsmn o thatr '\
-..effect, . R

| N ‘ vt LIRS “~ T bt L e e L. lER M?"‘"‘""""“;"";« "‘M-:: \

6. Praduchcm of khe Fo! (owmg mrigma! rwfifmam T

na pr oduced Al#eaca\ae) ‘.

-

RSN vee/Diplona certificate of educational and’
oeaer technical c[uanf(caﬂons

it _.Enperience certificate. '

<) sCertificate of age. .

PN ! 4

4 wlharacter  certiticate  in the prescribed  forng
faneura-T]l to this labter -

I
'

LAY eaten b Yy & Mestrichk Magistrate or Suh~-
Dvised wl et Magistrate X ?hpiw GuperLor afficar in j
} \ o Lhe mgﬁw of candidaten f Fl*mmﬂt 1 prbt Ahd
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candi dabas. e oums that he 6~e.\on8c. o SC/ST

) Pischerge cwrhzfncafe in the prescribivd form of
previous employment, if ahy, .

oo Thie candidate will be reeuired Lo undergos  and

ordeassfully qualify 4ll gueh Vratnineg nourses as premmribgd‘fﬁnm;

PoLime to bhme, :

[ P L It may  plosse be stated  whekhor the candidete’ ig
. SOV or andgr obligelaion Lo serve snothere Central  Govt.,
Ghate, Govk, or s Public faathari by, . _
. oo ., .- ’ . o
Lo .'i . I sny dellarstian glwon me Totarmatyon furnl ghed by PR
LoEhe candidabe proves to be falue Ak 1 e candidaty 16 Feund T
D have FUl a1l guppressed  any molery @l Huorm,n’ xor; h&" wi 11Y he
L babh a,,ea,:ramwadm{mmmeh&ms&wma‘@w San ks
moy deem necesgary.

'Tflualfigqu' . : ? El':[
| Advocate. ‘ ' ' o
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_ANNEXURE-A/Z(V)‘

No. NGE/A-3/91/10604
Directorate General of Security

' Office of the Divisional Organiser,
// ' SSB : North Assam Division, Tezpur.

Dated the .30/9/94.

MEMORANDUM

The undersigned hereby offer Sh. Thokchom Sanayaima
Singh, a temporary post of SFA (VETY) in the Office of the
Dibrugarh Circle under AD. SSB, Tinsukia in the pay scale of
Rs. 975-25-1150-EB-30-1660 with usual allowances as admissi-
ble under the Rules and Orders in force from time to time.

e

2. The post is temporary, his/her permanent appointment to
the post if and when it is made permanent, will depend on
various factors governing permanent appointment to such post
in force at the time and will not conferred on him/her title
to permanency from the date of post is made permanent.

3. - This appointment is purely temporary, but it is likely"”

to continue: indefinitely. The appoinment is likely to termi-
nation on one month notice on either side without reasons
being assigned. The appointing authority, however, reserves
the right to terminating the services of the appointed forth-
with or before the expiry of the stipulated period of notice
by making paynent to him/her a sum equivalent to the pay and
allowances for the period of notice of the expired portion
thereof.

4. The appopintee shall be on trial for a period of two
yvears which may be extended or curtailed at the discretion of
the competent authority but such extention or curtailment
shall not exceed one year.

5. The appointment will be further subject to :-

I. Production of a certificate of fitness from the compet-
ent medical authority viz. Civil Surgeon of District Medical
Hospital.

II. In accordance with orders in force in regard to the
requirement to service under the Govt. of India. No candi-
dates who has more than one wife 1living is elligible for
appointment under the Govt. of India provided that Govt.~ may
if they are satisfied that there are special reasons for
doing so except any person from the operation of this Rule.
The offer of appointment is therefore, conditional wupon
his/her furnishing to the office a declaration as in the
Annexure-1 of this letter, alongwith his or her reply. If
however, he has more than one wife living/she is married to a
person having more than one wife living desires to be exempt-
ed from the operation of the above mentioned rules for any
special reasons, he should make a representation  in this
behalf immediately. This offer of appointment should in that
case, be treated as cancelled and further communication will
be sent to him in due course is upon a consideration of his
appointment.
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III. He-should be required to undergo prescribed  veterinery
course at one of the Treining Centres after 'appointment. If
you do not complete the course successfully other than for
valid reasons like Medical grounds acceptable to the Appoint-
ing Authority. Your appointment will be- terminated. If you
are allowed to continue on such special grouns, you will be
given one more chance to attend the next: course and your
appointment will be terminated if you fail the second time.

Iv. 'Tékihg on oath of allegiancé faitfulness. to the Consti-

tution of India or making of a solemn affirmation to that
effect. -

V..  Production of the following original: certificates (if

not produce@ already) :- -

(a) Degree/Diplome certificate of educational and other

technical qualifications;
(b) Cegtificate of age;

(c). Character certificate in the prescribed form 'Annexure—
II to this letter.. ' L

() Certificate in the prescribed formrin support of'candi—j'

date’s claims that he belongs to SC/ST category.
(e) Discharge certificate in the prescribed form of previ-
ous emplgymggt, if any; R S

. 5
'l

6. . ‘Ttﬁﬁa§ p1eéée:be stated whether thefcandidate'is serv-
ing or is under obligation to serve another Central Govt. /a
State Government or a Public Authority.’ -

7. If'any7deolaraﬁion given or- information furnished \byj
the candidate proves to be false and if . the candidate 4if
found to-have wilfully supressed any material - information,’

he/she will be liable to removal from the service and such
other action as Government may deem necessary.

8. If Shri/smti Thokchom Sanayaima Singh accepts the offer
on the above terms, he or she should report to thr Dibrugarh
Circle under SE, SSB, Tinsukia, within one monthe of the date
~of this: memorandum. If no reply is received or the candidate
fails to report for duty by the prescribed date, offer will
be treated as cancelled. L C

9. No traveling allowance will be allowed for joining the
appointment unless if is admissible under the rules. . -

10. Hes/she. is liable to be transferred any where in India.

Sd/~ illegible
Area Organiser (Staff)
North Assam Division,'Tezpur..

To,

shri Thokchom Sanayaima Singh
Vill.- Toubul
P.0.- Bishnupur ‘
Dist.~ Bishnupur,

- Manipur.

< eul c/é?d;ﬁ b
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2. apppoinbaont Lo the posl.if
various factore Qoverning
AUt Vime wnd wild not confer. an
pouzl is NI permanent . o

e post s’ Lemporary wd
and’ when 1L e godo P warizn viind ] dopend on
pernanenl.  appoinbmont Lo guch post i Fo e
bt him bitle to permanancy from Lhe
] : S
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X o This  appdintment s purely Lenporary, but is likely Lo canbtinue

indefinitely. 1he appointment is
elther aide withoot
reserves  the right

Piable to termingtion oin

one month's notice on
reasons belng assigned,

The appeainbing sl g by, however
of “terminating the service of the appointee forthwith or
stipulated period
hersbdm a sum equivalent  to the pay and allowances for the period of notice ar
the expired portiaon thereof. K :
4. The appointee shall be on
May  be  erbended o curbailed at
such extension or curtailmer

probation fer a pericd of two years
the discretion of the conpeternt
it shall not erxceed one YeEar.,

which
aubhority but

) P The appointmenl will be further subject to - .

y XA) In accardarce with wdere in force in regard to the recrul tment to
Csrrvice under the Gowvt of India, no candidate who has aora than one
wife living, is eligible for appointment under the Govt of India

f provided  that Gowt My, 6 thay e satisfied that there are special

7: « v reasons  for doing  wo centempt any pereon from the operation of this

- e oales Thisy affar  of appointment i therefore, condi tional upon
) s/ his furnishing to this office a declaration as in the Annesiure—jf
i ey of this  letter, along wilth bér/his reply. TF, however, he has non-e

: than  one wife livingsehe iz married to a pereon having more than cne
vife living  acnd  dosires to  be waenpled from the operation of the
above mgntimned rules for any epiecial ressons, sMe/he should malie

F  reporesentation in thiag belval £ immndiatmly. Thi%'q&fiﬂr of appoin
tmen L should in  the Cage, treated as cancelled and further
communicatlon will be sent Lo per/hin in due course
(ii) Taking  an  oath df allegiance and faithfullneszs +to the
Constitution of India for making of a solemrn affirmation to that.
efterct, ' ’

(iii)  Production of the. following originsal certificate (if not
- rroduced already) s - L “
’ N . ' -
&) Degrez/Dipl ona certificates of educational and other technical:
1 . -
' e

True Copy

Advugale.

of natice by making payment to

7 bt P
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S e qualificatiaon. T <3<
y L ﬁ&‘ ' by Certificabe of agoe.

¢) Character certificate issued by the compptﬁnt authority.

o) Cartid fie

enployment LF o any.
) fMedical certificate

. . ate in the presosibed form. wa _,‘7 [‘ow-oéi;éé“&‘! < ‘ :

' ‘ fonks s dotdogs pg 8 e /57 /M(Muw odc 404 ‘,

| L e ) Discharge certificat in,, the prescrid form of previous :
| ' i

resued by leil Surgeon or District Medical | |
o O fdcer o obher Medical Ofticer of eguivalent status (for fenale
e ceandidate medical certificate should be obtained from female Doctor)

e It may please be staled wihether the canididate
Coabligation to serve,
\undﬂv.aking‘

is serving or is under
Hum1hpr Department of Central Govh & Stete Bovt or a public
3 1 [ . .
T f". v 1§  any declaratlion given o
,‘prmyum to be false ar if the candidate is
material . information, stiashe will
such other action as Govt may dean

. !
R \

o ‘_,.'| '.8. EP If QKRAM, KAMES}}_{\LAK SINGH . _accept the uffcn on the above . !

terms
sfia/he should report to 7’4,,,25,4,_5@_«_4?/“9@30_’:@(}56,»1%794« xﬂaga-é«{ W:Mijiltz/, Massfar.

:Q'v%.'w1th1n' the month from the date of issue OFf this memorandum. 1f no reply is
b rgeeived or the candldate faile to report for duty by the prescribed time, offer
viill be treated as cancelled.

information furniﬂhed by the candidate
found to have wilfully supressed any

be lisble to removal from the service and
nNecesBary.

:

P, No  travelling allowance will be allowed for joiniﬁg‘the appointment
unless it\is admissible wnder the - rules.

4@, Y Bhéshe  is liable to be transferred

any where in India. Thias offer
‘does not give any gquarantee for appointment. '

{ . LA

P R ‘Pasging of Sr.
1after Trercrultment  during
“will be terpinated. " :

Bazic communicition course and Fleld Assistant couwrse
tbefperiod of probation, failimg which his services '

AREA ORGAN ( ADMN)

SHRI OKRAM RAMESHWAR SINGH, : Area Organiser (Admn) S e
¢ ‘VILLAGE - THOUBAL OKRAM, . ' ssu  Manipur, AT
.t . P.O0s = THOUBAL, - : ' LT T
#i © " Pe.S. = THOUBAL, LT
© " ' DISTRICT = THOUBAL, MANIPUR. . o R

.

R ame .
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N0 1i/2/60/89/Vol-1T1/( 23 ) DT, p—
Govarnment of India gg,L/?
Directorate General of Security 1 Vx
0/os the Divisionul Organiser, SSB, .

North Bengal & Sikkim Division, SILIGURI, [/

| K-ELOQRANDU-N [

The undersigned hereby offers Shri T,Ds Nizamkho
Chiru (ST) ¢ - temporary post o Sre Field.Assistant (Veterinary)
tn the Circle Organtser, SSB Gorubathan3 Office in the pay scale
of Be 975-25-1150-58-30-1660/- with usyal ollowances under the
rules and orders in force from time to time o o

2, . The pest 'is temporery. His permanent appointment
to the post if end when it 1s made permanent, will depend on
various factors governing permanent appointment to such post
in force ~t the time ond will not confer on- him title to par-
nenency Srom the dete oy post is mede permanent.,

3. , This cppointment is burely temporary, but 1is

Iikely to continue indefinitely. The @ppointment is likely to
terrination on one month's notice on either side without reasons
being assigned. The appointing cuthority, however,. rescrves the
right to terminating tihe services of the eppointee Jorthwith or
before the explry of the stipuleted period of notice by making
the payment to him a sum @gquivalent to the poy end ellowances
for the period of notice or the "expired portion thepeoy.

4. - The appointee shall be on triuljfor e period of,
two yeers which mey be extended or curtatled at ‘the descreation

of the competent authority but such extension of curtailment

shall not exceed one year,

~

R The eppointment will be Jurther subject to i-

i).. Production of a certificote of fitness from
' the competent Nedical Authority viz,, Ctlvil
“Surgeon of District Medical Hospital.

i1y In uccordence with orders in force tn
regard to the recruitment of service under .
the Government of India, no cendidaete who
hos more than one wife living, 18 eligible,
for appointment under the Government of -
Indie provided that CGovernment may, 1f they
wre satisfied that there are speciol reasons
for doing so except any person from, the
operetion of this rule. This offeg of
appointment tis, therefore, conditional upon ...
-~ his furntshing_tovthisﬁoffiéc.a“déclgrcjion-c‘y.
‘es in the 4dnnexure - I ofi-this. letter, elonge i
with hig reply;"If.hOwever,%he.hasfmore;thanwa»f
one wife living/ she is married to a person .-
huving more than one wife Iilving desires. to -
be exempted from: the opcrations.ffthe'ﬂbppg;;ﬁ?}
mentioned rules for eny speciall’reagong;’ "
he should make a representatton inl"this .
behelf immediately. This offer of dppoint- .
ment saould in that cage, be tredted os
cencelled and a furthgr;cpmmunicgtion;wtlly‘wkd‘
be sent to him inidue coursel-1f upon’e; con= 45 i
sideration of his eppointment. : SRR AT :

1
v
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“&;? ’ LRIV e eugu}d be required to undergg prescribed
B o uqfcvtnury'course 4t one of the Tretning Centres
P ) afler appointment, I/ vou do not complete the
o o : course successfully other than Jor vaelid reesons,
- dike Xedical grounds acceptadle to the dppointing
, Authority; your appointment will be termincted,
Ij you are allomed to continue on suck apécial
grounds, you will be given one more chence . to
¢tlend the next course and your appointment will
be termincted 1f you Jeil the second time, .

iv) I?king an oath of cllegiaﬁce 'faithfulness'to
tne.Constttutton of Indie on malking a solemn
“ifirnction to that effect, I

v frodgct;on of the following original.cerfificau»
“25 1 4 not produced clready ) -

ﬂl Degree /Diploma certificate of educationel
’ «nd otier technical quelificetions; '

) Certificets of cge;

¢l Cherecter certificate in the prescribed
Jorm dnnexure - II' to this lettaer,

~ttested by District Nagistrate or Sub-
Divistonsl Negiotrate or their superior
officer in the case of cundldates for
Cless III Posts;

: . 4, Certificate in the prescribed form in

support of cendidetes claims t

belonys to w §C/8T,

hot he,

e), Discharge certificate in the prescribed
Jorm of previous employment, 1f any;

fy Hospltel expericnce in the treatmeni,

of specles of animals; L//,3 \

G. It nay pléase be gtated whetiier the cendidete is

serving or 1s under obligation to serve another Centrel -Govt/
e Stete Govennment or a Public Aduthority. -

7 I/ ony decluration given or informetion furnished
by the candidete proves to- be false and if the caendidate 1s
Jound to heve wiljfully supressed eny materiel informetion, he
will be liable to removal from the services and such other
ection as Government may deem necessary, : ;

8. : « If Shri T.D. Nizeamkhe Chiry eccepts. the ofrer on-.
the' ebove terms, he should report to the Cfircle Orgeniser,
§8B/Gorubathen Office by 75—01—957 If no reply is received or
the cendidate feails to report for duty by the prescribed date,
ofSfer will be trected as cencelled, ' )

Ga No tr&uelling alloquéc will be allowed for Joining
the appointment, unless it 1s aedmigsible under'thc~rulessv

0. He is liable to be transferred enyfwhere in.Indias .
' — T, ,‘L
) T :
AREA ORGANISER(STAFR) ..
SSB/NB&S. DIVISION,. SILIGURIY
“To . » ' -
Shri T.D. Nizemkhe Chiru ‘ .

Bungte Chiru Village , ,
BPO/PO. - Nambol, Distte SANAPATIV .

o

True «CJOD-V'

Ad\mcaw’_
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The AssistantvDirector(EA),SSB’Directbrate,'

Heile Purain, New Delhi-66 Sor' informetion with -

reference to his ilemo No. 6/SSB/4w2/92(14)846 . -
dtde 1=3-94, ' .

The dree Organiser, S§3B, Darjéclingaﬁae is
requested to forward all originel doeuments to
tssue o formel appointment order.. -
The Sub-idrec Orgeniser, $S8/Kelimpong jor |
injormetione S

The' Circle Orgapiser, $SB, -Gorubethan for

tnfornctione
Personul fille of Shri T.U.Nizamkha'ChiruQ .

AREA- ORGANISER(STAFF)
S§SB/¥B&S DIVISION, SILIGURI,

True COPY

Adv acate.
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No. 53~ 71/28-LDT( L)
v e . Government of Indla
ey Ol ’ngi; Minlstry of Agriculture
¢ Dentt. of Animal dusbandry

\1 e.corute B | ancd Uairying

hrishi Bnavan, New.Delhi
Dated the 17th .Marcn, '93

Dr. Sashi Ranjan

- Chief " Vetertmary OUiTlcer ™ —
Dte. General of Securlty

Offlce of the Director ; .55B

Block V(East) R.K.Puram

New De].,‘ni"?'llO 066 ' - , ' L

—Subg - 'veterinary ald to villagers through para vetsrinary

- -
-

5
b@

"staff - Reg.

Skr,

With reference to your letter lo, O4/Vet/baB/90/VC—
2 dated 1.1,1993 on the subject cited above, 1 am directed
tu gsay twnat the indian Veterinary Council 'Act does ' not ‘
provide any right to a person other than the reglstered.
—veterinary practitionerto hold office as veterinary
physician or surgeon and practice veterinary medicine
ln any State. [ dowever, minor veterindry services in
terms of renderinz of preliminary veterinarv ald, 1Tke
Tacclnatlon,castratlon, dyessiw of wounds and SUCI other ,
‘types Or prellmlnary ald or LQZ treatment of. such “ALment,v
can o undertqhun-wg uluer'L; & person DULUlUb a fiyloia
U certifleate of /uiqgfﬂaaly supervisor, stocs-man or *
stock assistants under tne supervision and tirention of -

@ registered practltLoner.

In‘vour csse you wmay issue orde:s p,rmittin
para veterinary staff holding the above mentioned dl)loma

ANNEXURE- o)z

~or certificate to undertaie min01 veterinary service un.iér .

the supervision and directlion of registered veterinary
practitioner. . You may tsike the services of "the regis tered.
veter inary surgeons of the Stste Governments locelly ‘

: available in these ardds.‘

- L  Yours faithyully,
- : | ST DY

~ ( A.B. hegl )
Assistant Lomgi)uiOuLl(Ll)b

. s

True Copy
%&//,

Advocate,
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B : ' o
‘ { A-36 COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT
st e v THE FIRST SCHEDULE
v drgel el b (Gee Rules 3 & 4) i
. S gy Yeopel e o ! '
P A . PART » A_ :
Revised scales for posis carrying present scules in Group ‘A’ ‘B', ‘C* & ‘D' !
«except posts for which different revised scales are notified separalely. Ty
- 'SL19Y POST/ UM PRESENT SCALE ' »"'' " "' REVISED SCALE :
NO. GRADE ="'’ (Rs.) o Rs) e f
L 2 3. a. |
Lo s 750.12-870-14-940 2550-55-2660-60-3200 3
2, S-2 . . .775-12-871-14-1025 2610-60-3150-65-3540 ]
3. '$3 800-15-1010-20-1150 2650-65-3300-70-4000 1
4.7 S840 825.15-900-20-1200 2750-70-3800-75-4400 !
5. : 85 950-20-1150-25-1400 « 3050-75-3950-80-4590
= . . '950-20-1150-25-1500 " - ‘ :
- - 11150-25-1500 -
6., _.S86. ', 97525-1150-30-1540 . - - 3200854900 - .
1= 975-25-1150-30-1660 .-~ —_— :
7. 8 1200-30-1440-30-1800 4000-100-6000 :
: 1200-30-1560-40-2040 :
1320-30-1560-40-2040 i
8. . S8 1350-30-1440-40-1800-50-2200 4500-125-7000
: * 1400-40-1800-50-2300
. 9. * S9 . 1400-40-1600-50-2300-60-2600 - 5000-150-8000
Y i 1600-50-2300-60-2660 ,
10,0 +8-10 . . 1640-60-2600-75-2900 §5500-175-9000
11.. ., 811 ... 2000-60-2120 6500-200-6900
12, ., 812 2000-60-2300-75-3200 6500-200-10500
A 2000-60-2300-75-3200-3500 :
13, 7" 8-13 2375-75-3200-100-3500 7450-225-11500
) 2375-75-3200-100-3500-125-3750
\ 14, .. S-14 25004000 (proposed new 7500-250-12000
- o pre-revised scale) v , :
15, V' S-15 2200-75-2800-100-4000 8000-275-13500
M © 2300-100-2800
16. . S-16 2630/ FIXED 9000/- FIXED
17, 2., 8-17 2630-75-2780 9000-275-9550 -
18.  '°S-18 . 3150-100-3350 ~ 10325-325-10575 "
T 19, S-19 3000-125-3625 10000-325. 15200
' 3000-100-3500-125 4500
,- 3000-3100-2500-1 255000 B
20, -+ S-20 3200-100-3700—1254700 10650-325-15850
P ' ' ' '
N TTITE e — e ——— ey T N - - -
P

o RWA‘ ’. .
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register is removed thorefrom’ in ' pursuance of any power conferred
“under this Act, ;the Councilt shall “direct the removal of tho namo

A -of such person from the Indian velerinary practitioners register. -
e Do bty Plinae Raoiy e N

o I TR cheey o I S ! ) : . -

i : 728 Every person registered in the Indian volerinary practitiooers

register shall "notify ' any transfer of tho placo of his residenco or
(l)practi¢cztb'tha >Council and *the State Veterinary Council within ulncty
10rdayss ofu sugh transfer, “failing which this ripht to participate in tho
.1olection iof members! of the * Council or "a State Veterinary Council
- lushall be-liablento  ber forfeited by order of the Central Government
‘cither permagpently or .for:such period as may bLe specified therein.

AT B

STy T Y CHAPTER IV

2" 4. ., PRIVILEGES OF REGISTERED VATBRINARY
' Alni vt segd o PRACTITIONERS

303129, 'Subject* to 'the conditions and restrictions laid down in this

1nc1hm-Vctcrinary»’:praotition;r& register shall be entitled according to
“his  qualificatiops,-to.i-practise as - a: veterinary practitioner and to
,Tecover,-in due course ,of law .in respect of such practice any -cxponscs,
**Charges in‘ respect’ of 'medicaments and other appliances or ‘any fces
. *to which .hp) may_ be entitled., : ,
Sty R ARt - ' ‘
VT 0., No person,: other than a registercd velcrinary practitioner,
» cghall— T T T : .
" '. ..(a) .bold. office as velcrinary physician or surgeon or any

- other like office (by_whatexerpame.called) in Governmeut or in any
. institution \makxgla'med by a local or otber authority ;
L ¢ _\ rac . : . . - .
) prastise yelgrjoary, medicine jo any Staie; .
L Provided that ‘the State Government may, by order, permit
., a.person holding a_diploma or certificate_of velerjaary supervisor,

A
<%

TR R I IO STy T R g
AT

AN

TSN

et }‘.\by the D@rectorale ‘of Animal Husbandry (by whatever Same
‘o called) of* any State or any veterinary institution in_India, to
JTender, ynder the supervi$ion and direclion of a registered

\”: "‘ Jvetfﬁa{L p'ré.égﬁ?)'ﬁcx’;"f‘ﬁnnm“‘ ‘Vcrmmy—_sgn‘_c_c:s- | A

;A IEXplanation, —"Minor velerinary scrvices” means (he reudering
g t of‘"p'rclimihary veterinary aid, like, vaccination, castration. and
g : /dLE§§lnﬂi;_Qf'iﬂ9};gds;’nnd such - other—types of picliminary  nid
7-‘."_ NS ‘or* the treatment ol such‘".’n{lmcmS"us “the TS Government
RIS ,J',:H?_mﬁzuhy_ﬂggﬁfﬁ_l}pp_l-q the Oflicial Gazette, specify in the behalfy/
ij“/ St 1t (b) be entitledto sign or authenticate a velerinary health

A 'v.:;'_’:_i".(g,"-,g'“.c.e‘rziﬁcalto or any' other cerlificato required by any
I;‘;f" ..;‘:5"».bkon_.as1gncd or authenticdted by a duly qualified vererinary p
RN = (d) be entitled to give evidence at wny inquest or in any
~ l:courtvoPtlaw ‘as ’ an - expert under scction 45 of the Indjan
.- ..« sEvidenco Act, 187[2, on any matter -relating te velerinary medicine.
! : S HNTIY ' "

Jaw to be
raciitivoer;

True ’S«:)v |

Advacats:.

27. If the namo of .any person ,enrolled on a Staté velerinary

Act,: every persontwhose namo is for the time being borne on the
g t

.',-,-.(}:f',-;I,'»'étbck'man‘-‘orl:st_ock assistant (by- whatever nime called) issucd”

Rcmoval
of names
fiom the
Indiaa vetes
rinary prac-
titiancrs

- gegister.

Pcrson
enrolicd on
Indian vete-
tjuary peac-
titioners
Cregister  to
notify change
of placc of
tesidence or -
praciice.

Privilzges
of pcrsong
who are
enrolled om
Induan
velerinary
praclitioners
register.

" Right of

persons whe
arc cnratied

-on the Indixm:

velerivary
practitoners

. €cpistct.
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!;L_ 1A- 74 COMPILATION OF PIFTH CENTRAL PAY COMMISSlON. Rl PORT
A T YO | o () _
e T ngcomcor/l’omat 1400-40-180(}1’11 S0-2300  5500-175-9000 ¢ 164,10

;l 1, Rangeevnis 4 ot TX2 I
|+ 8  Asst Consorvatorof  2200-60-2300-BD-75-3200
‘ ’ ke, Porestsviw 21 v 100-3500 oo
! ’ ' FlmSllfﬁ R
R 9. Freman.
|| ,;}? YOy vl .
| @1 Andaman and Nicobar lslands Tt
| Directorate of Fisherles
| 12. Fisheries Development  2000-60-2300-EB-75-3200
|
1

750-12 870—EB 14-940

Officer/Assit. Dir,

13. Surveyon " 1200-30-1560-EB-40-2040

. S N R LT D Co

i " 14.. Plant Operator-cum-# - 950-20-1150-EB-25-1400
1 . Mechanigtt -+ <+ ISR EFHE

g t.. Public Works Dcpartmcnt :

] 15 AsstL Town Planncr 2000—60-2300-88 75-3200 -
g 100-3500: ¢ =+ v -

. 16. Assistant Shed. Master 1200-30-1560—58-40-2040
| 17.1.Shed Mastra,| i 1400-40-1800-EB-= 50-2300,
1 18,] OverseerA> «=*i.n. v . 950-20-1150-EB-25-1400 -

" . KERERE

1 . : !
:'l ! v ’ ’ l"" ," t
ver Hc:allh Depanment S x
- 19, Pharmacists 1m3011560-EB-40-2040 -
' ,\0(; (xv)2 fv.:'g‘-’ (NS YT gt g :
- s e ¢ /———— J— e =2 o e

{

!

j, 20, Lincman-cum-Meter 95020.115053-25 1500
I ?chada-:p*-:.v» e

Forest Department - 1 S by e
gVeterinary Compounder 800-15- {OIO-EB-ZO-HSO :
.22. Senior Veterinary © 950-20-1150-EB-25-1400
™" Compounder SN
Dadra and Nagar Havcll :
o Health Department> = =

23. hBlo—Chcn'nst”" LRy, 1640-60-26(X)-EB-75 2900 :

..t Publlc Works Deparlmcnt a

24, Draughtsman Grade d 1400—40—1800—EB 50 2300

25. Draughtsman Grado II - 1200-30-1560-EB-40- 2040
- 26.; Draughtsman Gmdo III 950-20-1150-EB-25-1500
' Lakshadweep ¢ -
: Directorate of Health
© 27, AyurvedicPhysician¢ 2000-60-2300-EB-75-3200-
Ol s L 100-3500 PRI
QEEOY v W E a2 e e

True Top

Advocate.

41"“ o T

© 6S00-200-10500 104,10

7500-250—12000

A

‘ 2610~60—315()—65— 104 ll

3540

6500-200-10500  14.20

4()00-100~60()O 104.21

pvr 1 v 14500-125-7000 1
+ 5000-150-8000: -

4000-100-6000 - 104.22

6500-200-10500  104.23

o £7500-250-12000 ¢ -

4500-125-7000 104.24

5000-150-8000 - 104.24
3050-75-3950-80- 104.25
CLUAS90 v e

4000-100-6000

4500-125-7000 1 .104.28.

5000-150-8000
5500-175-S000 -

»4000-100-6000  104.29

t .
4000-100-6000 .+ '104.30

4500—125 7000.‘ 104.30

g

6500—200—10500 10432
5000-15%8000 1 104.33

4500-125-7000 - :104.33
4000-100-6000 - 104.33

8000-275-13500  104.36.
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~ No. 30/S JB/VL/89(19)
Diresturale Uenoral of Securldly

o . Offite of the Director SSB ‘ .
' East -Block~V, R.K,Puram .- v —
New lelhi ~ 110066, LIRS T
| Dated the 26 Feb 1990 - P
hi)KMtLNuum . - i;
> i . o .mg; o
L,{‘ﬁubdeot:- Aims and objevtivns of vetrinary and nuimul R S
‘ - ‘husbandry work wund d:nrtcr of dutiaes to bo perrormnd:

“by the CAS Gr-I (Ve

t7) and the para-Veterinary staffs
.~ R . R : _‘x/ “H{“

N : The main- objective of the veterinary and anumdl’ KuKkH
»husbandry work in the SSB is to.motivate and win over the heart
hétiandminds of the people in the hordering, and remote areas by. |
\H?guplifting'their soclo~egonomic canditionsthrough an efficdent.
1e“ﬁlive~stock and popultry occupatisn/farmirig which is one of the#
rir:most significant assets and eren source of livelihood so ﬂ?\ :
N

N}*' ‘;thatéthe people inhabiting the remote:strategic areas 0ol the
bvcountry become more reueptive to the.SSB ‘philosophy and to:;~
.‘#nar%iCiPate in SSB work/programmne, T .

J [
‘

] ' Y
objective, the Veterinary

ke, '\ ‘To achleve the above
" Qand Animal Huobandry work shall ain at the- fgllowing main

To generate among the pcople awareness rogording

hygenic maudwomcnt/nquiLLonul requirements of 1live
stock/poultry, their common allments/diseases inclu-
ding those due to deficiency and their preventions. -

P ',,,1 W v-

\1,‘

T
“‘r To providem, free of coyl, an effective veterinary '
heoalth cover to livestoci and poultry in -the
bordering/rvmote villapes expecially helonging to .
- the weaker sections (including SCs/5Ts) by

\ rendering neces dey pxevcntive/curative vetexinnry

measured,

zllN-’J\' .). W
}p"\\'?{. A s' A'

iyt EATERND ] “ ;

] .: ; PR N]
i&’ i \’\“ e
U T NT AR SRR .

e
Qpers

To educate vill ahout new developments/
' innovations as regurds the ©conomicnlly viable :
Sreads of 1ivégtdcK and poultry nnd thelr mdndbpmen;

:..a:,

techniques for hetter nrolitabilitys,

N ;
- ’j,5.-y-1 The vetexinn:y/puraﬁvcterinary gtaff will be. ___- I 7
: ﬁ‘ . rasponsihle for providing veterinary and  Animnl )
o Husbandry extenslon JMceLllities Lo 1L needy people le_the -
L best of their knowledpe and skill in the fulLogL snirik of it
B lfleso and dedicatnd . service. )
i B &
e : : ' o , ! ———
Lo P SV The non-gazetLed,pvla—v“thrinnrv sank stdaff like
H!"",")\'.‘.'.;';f L AFO(Vely), SFA(Vety), HC(vety) o Const, (Vety ) ﬂivint' firat
RN bt atd tr ntmbnt and busic Anlmal husboudry extension cotlvities,
v 7 willoperform duties limited Lo thojr ¢kill, as p:ﬂsrxihed , —
TRENEN wider” the pgeneral dngisx Ximired kexMeie guidnn(o of veto-
Uy E rinary doctors. 1n case of ruay complicutions, they will suek i
immediqte help of. the concetned LAo(Vety) Gr-I., L
"l:iyﬁ ' Tl
U R
. "'.. ..-“'. :. 4'..1,“-“ N
RV S N 7 RN IO )
C c°9f}/;,,f5«r e w*’fﬁ!; ’ N
R U .
) r. ' ..-—-—-“ T .
R
T : _ BT I
. -y e . —
True (‘EO/DV
Advocate.
N e e e e e mmnges g e
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9¢ 0 A 1list of kit Tor veterinary médicﬁinea/eqhipmbntsuto'j;
beLs used to SFA(Vety) 135 ulno cruclosed, PrOper-utilisntion' S

' ij Al replenishment of medicines should be ensured by the
oo Dlisional CAS Grade~I(Vety), L ' o -
» ’ ")i. i B , »
i | . . ) 4
LR 6, There is one-SFA(Vaty)/ConntHble(Vety) for.each - )
=l Clcle and 1in the first instance he must cover all remote and:* -
ot fa flung villeges in his Cirele., He should first tour with ’
i it i th CO/CAS Gramde=I where-ever posusdbles AL N, [,P campg o
Mk e shuld be covered by the para~vetoerlnary steff, and after a N
,3'fgﬂfyﬂ sty of two days move to the next camp for providing '
- i) coprehensive veterinary covet to the villages 1in that nrea,
- 54 regulare routinem, the para-velerinary staff must agso-
T - —cite with the civic action teams and ualso visit all winor
' I Aant major publicity campalpns when-ever held in this area, Tt :
.Ut be clearly understood by the veterinary staff that ) —
SN thir services will always be free of cost and not in return I
v v ol any COnsideration, what-so-ever, ' ) | ' . }
Dl | ! :
i . N e i
S The charter of duties of Divisionnl CAS+Gr-I(Vety)/ - -~
S 'C4i-Gr-1 para-veterinary Stalf are cnclosed as Annexure =Ly I1 ¢ ,
. anc III for information and strict compliances - - -
t..:l ‘ - : . ) t -
8o Please nclknowledge recefpt,
sd/- o X .-(_ ’
. ( V.N. NEGI ) -
DEPULY INUSPLCTOR GENLRAL (DEV ) !
o v H i
- - . - o ______/ —_— T :
' ) P - F
e i o
: _ T A
~ - - - - A ; !
. . - — ] 1
‘e ) \ o [Bend
¢ ]
L _ e
oo True ceey ST

LI . g
RO W ) ¢

A ' Advocate,
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AT e ) -~ . - . '
A g Ty | o CAHNBAUIG= 1L e
oy Y E N s s e St e oot _..._....__-.

RSUPSN I . L
e g S ; '
o) CHARTIER OF_ DUVTES_OF VETERINAGY SYARF -SFi-(VED)/CONST(VER)— — __ .=

o1 - — —————. ——

’ -
ALIEERIE I To visit remote ureas/broder villoges covered by the
' SSB to render free vet wrinary and Animal Husbhuandry aid and care o
iy, to the needy liveﬁstock owner in reapcect ot livp—otochﬁpoultry “ -
', under-the overall guldance/instructions ol CAS~Gr-I(Veterinary)
“ . ,and other supervisory oiticers. . ' . ' o

ey

Fou 2 To remain on tour for a minimum of 15-20 days per month’

Tt c ey g - aye o e 1 7 " .
. imparting door to door veterinary -cover to THe ITve-stoclk oviers-..,

L - Lo the area under his charge, ‘

AP I ' '

: 3 While on tour, to visit HIP camps fqﬁﬁthg;purposefas

~- ¢ Aalso to deliver lecturecs on diflerent vspoatal “Animnl. Husbondry
=~ '... to generate bettar wwarenes : among the localfpedple about common

' diseases and hygenic wanugesent ot live dtock™for better profita-
v bleét, For this purpose, his monthly toul' progromme will be final-
“ised well in advance with the approval of the Circle Organiser, t]
\lthe: concerned CAS Grade-1(Vet) and the A.O.

- 4+

“ -
- '

b, ““"To submit his‘tentatiué tour pfogramme for the fbllOWing Q-m
: . month through C,0, to CAS Gr-I(Vet) ot lenst n forthnight in : '
7y - advance, T _ Al of et

S  For every calendor monkh to subnkll n detafled tour ddury

to his controlling authority to reach him by the 7th of the . o
(., following month at the latest. Generally, hils touring will be with
(. © NIP teams but only for a day or two at cach such camp or with COs/
! © CAS Gr-I(Vet) Independednt touriug may  he alloved i special e
‘ cases by CAS Gr-I(Vet)/C.0 with 1he spprovinl of AQ/SAQ. ‘

> To asﬁiut the Cnas yr=-T(Vet) in pevforming day to day wovke

T To properly maintoin exnpendoable and non-expendable stock
i 9f-medical stores/equipment etc. as also the stock and issue
“reglsters and other records in connection threofe These will be
‘wverified by “the. CAs—ur-I(Vet) once—every—quarter—and. by other
'Y concerned supervisory officers pertodically. AFO¢SFA(Vet)/HC(Veﬁ) , .o
rConstuble(Vet)-vwill he personnlly resnonsible Tor_any lapses — f |

N LY
PPN

. .inc¢Tuding for shortages in stores/qquipments in thés regird., .

. . JE———
e = e T T

Lt o
' .

ﬂ”ﬁfﬁa.u To strfctly'follow the instructions and orders of —{ LT }
) ‘ _

|

\

S CAS Gr-I(Vet) and other supervisory officers und to onrry out the
aovetarinavy clvic action projgeamme necordingly, - :

;Qh5ﬂ9.lf To ensure that kits provided to him are properly utilised
hﬁk{ﬁandukept ready asper requirement, e e »

:L‘3',\.,!:;.-""¢‘. . N " ?

VTEei10, 0 To ad@mindster only those drugs/medicines which he has = -
’Hﬂffﬁeenvtaught and 1s authoriscd Lo handile, He will riot adwinister '
Latravenous injection/treutment beyond his skill -and comnetencaes o
In case of any complicatlon he would contact CAS-Gr-I of his

" r.oea for guidances
‘ ‘r‘ l.'w

ﬂ" - o .Cunﬂd/~ Zn{\.\ ' iw_hﬂu
. . g “\
True Copy | N

Advocats.
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If 1\"" ‘AJ' ‘ :
ex B - LB
the State Veterinary Dispensary/Hospital/Centre etc, |
(these areas/vil]ageu will be given the lowest prmozity).' f
—
- . To submit his monthly detailed tour diary hirhltghting !
Lnrall aspeets ol the work done during the month to his Coutrol_}[‘ '[

ng Officer by the Sbmuef the following month at the latest,
v - v ) Tt ;!)’PTH?‘Q;\ ' t::;,

if ,
f‘I‘, r“" ..
¢ l—-...-.-..

r

.1’

“@ V“u e
ﬁ&v "";""'.

To ensure that at vetezinaty centres, emergency tray"
first aid kits are always keptm rendy and reservae Tto- meet' ol

.Jﬁ*ny type of emergercys, c _ poob
o A “7t . ./ B lﬂi
ﬁgl?ﬁzw; 11, To corrvctly pxuep;e in advimce ond cubmit in time the "
RS ;j 2 _,Gnnual/aupplementqry veterlnury indent of medtciue ;/cquipment/ T

other stores to the SSB Directorate, New Delhi,through the
: Divisional Organiser for timely procurement, of qrores/
materials. _ \ o : .

~t . . .

X o
_ﬁ v 12¢  To correctly and eepeditiously distribute fhe veterinary )
§$ﬁ¢‘storee/kitu gltce on recelpt among the AFO/SFA(Vety) under. ' % |

w“his control, _ -

%&%ﬂ;ﬁwf"ﬂ3. To ensure proper and up=-to-date maintenance of medical~ e
~“.5tock and deud Btock registnre(inJLrumenta/equipment) and . :

other prescribed documents/records etc. 17
) £

1@. To ensuve thnl there is no excess gtooking upeclnlly of ¢

:“ vf"short life drugs which may lead to avoidable Wustage.'Tb also
”ﬁﬁiensure that medical stores held do not hecome date expiredc,‘»n

S
. .
]

hl

5a ’ To keop y, close liaison with the local etate"Anfmal

, Husbandry authorities/Army Veterinary Hospitals, etc. in the
~h,”;qw'area of his responsibility. Also to keep himself abreast of
Vb ‘developments in his professional field as also ubout. important
e tAnimal Hrsbandry programmes/actlvities'undertaken byhother

Peoonn authozities/ageucies in the urea. ; ; , ,; o

- T mIean

PR 16" To regularly submit the monthly pr0gre33 report (MPR) {

L in the prescribed proforma in respect' . of his area of charge ' |
gruu”-@mﬂuthrough his controlling officer in. time so that the consoll- ',
i Cdated complled report reaches the 53B Directorate, New Delhi | v

.by the due date,

. 1
N : a
. . . , ! Lo

S 17. . ''ne CAS (Veterdmary) posted at the 'l'r'vinimr centren PR |
e will submit the MPR in respect of his worlk fhrnuﬂh hio AT B

o+ controlling oflficer to the LIs(L) with a chpy to thn Lhipf . :

‘ fﬁ. Veierlnury Advisor, 5383 Direcborate.

18. To undertake ond uex1>1m Juch othvr duflﬁo as may be ‘
ussiconed to him vy the Hlth‘ anthorities 4 '

T?t”“ CooY . : | 'j;“m;”ﬁ e
2 ‘

Advocate. ]

!
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4«. {8

w.aﬂlﬁl,,,,w \




Appendxx H

Classxﬁcatnon of Techmwl Posts into Vanous Groths
GROUP I—FIELD/FAR M TFCHNICIA\'S

L Farm Supenntcndent
2. Superintendent (Dairy) .
3. Da.!ry Farm Superintendent

30:- bcmur Ld[ltc .)uyc‘ vuu;
31- Animal House Keeper
32. Horticulturat Supervisor

I 4. Farm Manager 33. Forester-
.- ", 5. Dairy Manager _ 34" Senior Stockman
i & Dairy Canla. Manager : /35 Stockman
-7 Assnstant Farm Superinicngeri 33. Yiwnnary G
L8 “Assistant Supermu.ndcnt 37. Senior chcrmary Assistant
R UzEy S . 38 Vitrninors Accicsane

. - “—s—a\ >, " N Vi
. JuuAVA aaim eallZger w Vel

(R Tivmine {“orlb—n Sune

- sl

13TV \_.Jluuuu olr

—
. . Fishing Maic
11 Junior \4anager 33

. Scior ACC...‘C&l ASsisione
. .;. Funior Superinieident . 32. T:Ch.;!i"al Assistang
"t 13, ASSt: Farm Muuagement Ciicer 43, sunmior pecnnwsn Assistan:
© 14. Assistant Manager 44, Rice Production Training Asstr.
155 Field Officer ’ 45. Agricultural Assistant
16. Field Supervisor - _ 46. Boranical Assistant .
17. Assistapt Ficld Assistant 47. Extension Assistant
18. Field Assistant I 48. Entomotogical Assisiant
g 19: sunior Fieid Assistant . 49. Horticultural Assistant.
. 20. Junior Field Assistant- -cum- 50. Lnestock Assistant
' Curer . "51. Mcteoro:ogucal Assistant
) 2L.. Curer

52. Physiological Assistant
53. Plant Protection Assistant
54.. Seed Exchange Assistant
55. Asstr. (Seed Producnon)
56. Senjor Soil’ Assxstant
- 37. Stock Assistant . T
58. Senior Block nssutan't
59. Field Plantation & Store Asstt
60. Junion Survey Assistanf

. = 22 Fieldman " .. .
23. Senior Farm Assistant
.. 24 Senior Assistant (Farm)
'25. Farm Assistant )
. 26. Junior Assistant (Farm)
#0027, -Herbarium’ Keeper
- _28. Herbarium Assxstant
29, \Iursery Assustant

"w

: ‘T.ru‘.ef -Copy

&

-t i
'L

—— ..

ICAR mcﬂ\xc;u. SERYICES
K 34. leage Level Worker
- 85. Enumerator

~ Stock .Commpounder

ynior Obscner ‘ i Samplc Sorter t
X Zsbstractor o 28 ‘Junior Farm 5upeng:endcn |
| Potzlo IBSPCC“) o © 89. Research’ Assistant :

tendent
L Asstt-cum—lnvcstlgator 90.- ?a{:izsigtc;r: |
1. hie
Agn g" ‘Senior Vety. Asstt. Surgeodl

chh-
mﬁma} Inscmmano:x
rch Technical Assistznt

,Dmm ., : . M

mdamxst :

FField IDVCSU@{O" ) .;:;,. Bosum
§ inspaior ’ 3 9:’.“Cock Swaxn o .
> Junior Soil Surveyer A 96. Serang Sy
‘Land Surveyér 97. Mats
. Media Surveyer : = 98. Deck Hand
_ Area Supcn-isor . “'§9‘-Deck Hand Junior
BCC prcf An o s L1

NG, IS

Slererr ated Sofizmo- oal
& insswt Culizue 101. Cook B
%Hnsect Collector a7 Couk

- - unnnr" o _:~
:.‘: !2:‘:‘ Commer " U3, Sl 1TUNGTA
: rvise e .
g pn 1uzz !llg ntx?r Assistaii
~ - N A ; - -~ - —4.:"

E )* Surveyer ju3. iroiming SoIC
i, Agricuiiwal Uopouide . 105, Time Keener .
- . i~ Dooger p Al UL v_:.,_.s(:.:-.—_‘.:f i b_ - 7

: ;/Cv-..-v SISTRES Tog. Ay He

UT. Yallis
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17. Anacsthesia Assistant

M ' 18. Technological Assistant

—i .
2 or Opsrator ) . X-Ray Assi>tant
“_;, 221‘:0' Eguxpmcﬂl Operator ’I_‘?) r’ipprui.sing Aﬁ?lstatt
-4, Equipment Operator - “ 31, Analytical A\sxsl:mmm
. 5 Operator. - 2. Aaronomlcal Assis o
6. Projcct Operator 23, Blo,c}‘g,mlCGl Assist '
45 Pump House Operatos. ‘~ 24, Ca .rrographic Asilstalr;h ot
3. Puamp Operator .. 25. Junior Cartographic sza;‘u
{1 9. Tubewell Operator . 26. Senior Chemlc.al:ks;ﬂ
Lﬂ. Machine Operator : 27. Chemical AS'S}S;“;:ssistam
_ Plant Attendant 53. Junior Chenfu.a stant
l2 Sprayer Technician - 29. Microbiological Assista

istant. -
13. Senior Laboratory Ass

30. Mycological Assistant

E tant_ - ing Assistant
“-i4cA4. Laboratory Assis ) 31, Weaving
| T3 Clinical Laboratory Assistant 35 senior Tester _

"16. Junior Laboratory Assistant -
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A-42 . . COMPILATION OF FIFTH CENTRAL PAY.COMMISSION REPORT .

L. 2. : 3. 4. S.
(b) Sr. Physiotherapist/ 2375-75-3200-EB- 8000-275-13500 ~ 52.96
Sr. Oocupauonal 10&3500 '
Therapis
XX. PUBLIC AND SOCIAL HEALTH WORKERS * }
(@) Medical Social . .-.1600-500-2300-EB- 5500-175-9000 52.103
.. ‘Worker. (holdmg " 2660 - ' -
_- qualification of Post ’
Graduation or Grzdua-
. tion with 2 years
© diploma in Social Work) R
(b) ~Social Worker/ - 1400-40 1800~EB- 5500-175-9000 52.103
_ Psychiamic Worker ~ 50-2300 ‘
(holding qualification
of Post Graduation or
Griduation with 2 years
diploma in Social Work) ] o
(c) WelfareOfficer =~ 1400-40-1600-50- 5500-175-9000 104.65
{Grade I)/Probation 2300-EB-60-2600 :
Officer (Grade II)/ :
"Prison Welfare Officer
XXI. RADIOGRAPHERS/X-RAY TECHNICIANS :
(a) Radiographer 1350-30-1440-40- 5000-150-8000 52.107
1800-EB-50-2200 :
(b) Radiographers requiring a mininium 4000-100-6000 52.107
of 2 years diploma/certificate ’
after 10 +2 '
XXIL OTHER TECHNICIANS .
(a) Posts requiring Matriculation with some 4000-100-6000 52.111 .'
experience as minimum qualification for :
direct recruitment- ' -
{b) Technicians with either a Degree in 5000-150-8000 52111
Science or Diploma in Engineering : e
XXIII. GARDENERS AND NURSERY WORKERS
(a) ' Sr. Garden Aftendant  775-12-871-14-1025 2650-65-3300- 55.129
) 70-4500
(b) Asstt Foreman 825-15-900-20-1200 ~ 3050-75-3950- 55.129
©T . 80-4590
XXIv. VETER]NARY STAFF o L
(a) Em:ry gradc for all posts 8000-275-13500  55.291
- requiring a degree of B.V. Sc. '
and Animal Husbandry with
" registration in the Veterinary
Council of India as the mini-
mum essential qualification
(b) Assistant Veteri- 1200-30-1560-40- 5000-150-8000 55.296 °
naran/Biological - - 2040/

< e,

o

-

(d) Photographer Gr. Il

- 950-20-1150-25-1500

4000-100-6000

C.CS. (REVISED PAY) RULES, 1997 A3

1. 2. o 3. 4. 5.
Assistant/Zoological 1400-40-1800-50-2300/

Assistant . 1600-50-2300-60-2660 - .
possessing B.Sc degree

in Biological Sciences o .
SIOCkImn/COWWOlmdcr/ 950-201150-25 1500 4000-100-6000 55.296
Stock Asstt, /Ammal §EzEEsi
Husba.ndty Asst/ - 1200-30-1560-40-2040

Dresser - : ‘ - = .

(d) Para Veterinary . 750-12-870-14-940 2610-60-3150- 55,296
Atendantincluding 65-3540 :
Animal Attendant/Bull .

Atichdant/Catle Attendant/

Gyce/Camel Attendant/*

Shepherds with minimum ‘
qualificaton of 8th class

_+ 2 years experience of ‘ )
handling animals

XXV. TECHNICAL SUPERVISORS & WORKSHOFP STAFF

(a) Chargeman/Chargeman 1400-40-1800-50-2300 5000-150-8000 54.38
‘B*/Chargeman (Techni- :
cal) Grade I1/Jr. Engineer
Grade 11 (Workshop)

(b) Sr. Chargeman Charge- 1600-50-2300-60-266C ~ 5500-175-9000  54.38
man 'A’/Chargeman
(Technical) Grade 1/

Jr. Engineer Grade |
Workshop

XXVI. ELECTRONIC DATA PROCESSING STAFY

(a) Data Entry Operator 1150-25-1500 4000-100-6000 5571
Grade ‘A’ '

(b) Data Entry Opcralor 1400-40-1800-EB- 5000-150-8000 55.71

. Grade ‘C’ . - -50-2300 .
() Data Entry Opcrator 1600-50-2300-:B- 5500-175-9000 55.71
Grade ‘D'/Junior. - . -60-2660 :
Console Operator/ - .
Data Processing :
Assistant*A’/f -
Scicntific Assistant ‘A’ . S :
(d) . Programmer/Systcm . 2375-75*3200-53-100- . 7500-250-12000 55.71
Analyst - - 3500-125-3750
XXVIl. PHOTOGRAPHERS AND CAMERAMEN
(a) Senior Photographer 1600-50-2300-60-2660 ~ 5000-150-8000  55.189
) o 5500-175-9000 :
(b) Chief Photographer 1640-60-2600-75-2900  6500-200-10500  55.189
(&) Photographer Gr. L .1200-30-1560-40-2040  -4500-125-7000 55.189
55.189

Truz Copy

Advocate,



2« The Secretary to the Govt. of India,

'3. The Director Oeneral of $.S5.B, East Block=vV,

M.

\4 Y ,.f)\ f_
Tt a2
\ \ J.'Byj ri AODeb Roy. Sr C.G.5.C.

£{~  ANNEXURE- Ao

' CENTRAL ADMINISUIRATIVE TRIBUNAL, GUWAHATI BENCH. . /i\

Original Applications No.269, 270, 271, 277, 2178,
279 and 280 of 2003. '

t

Date of order : This the 2lut Day of January, 2004.

Tha lon'ble Sri pharat shusan, Judicial Menbar.

The Hon'ble Sri K.v.prahladan, Mministrative Member.

Shri Chongtham Sunilkumar Singh (OA.269/03)
Smt. A.Isworibala Devi (OA. 270/03)

Sri £langbam Brojenkumar Singh (0.A.271/03)
Sci Laishram Jayenta Singh (0.A.277/03)

Srd Thokchom Sanayaima Singh (0.A.278/03)
sci Ckram Rameshwor Singh (0.A. 279/03)

scd T.D.N1 jamkha Cniru (O« A.'280/03) « « « Applicants

~

By Advocate Sri A.M. Singh.
' = Vhrsua -

1. Union of India,
' represented the Secretary to the
Government of India,

. Ministry of Home Affairs.
New Da lhi °

Ministry of Finance,
"New Dolhi.

R C¢Pura.m. New Delhi-ﬁﬁo

4. The Chief Veterinary Officar.
: DirGCLorate Office,

S.S.B, R.K.Puram, New Delhi- 66.

The “iviaional organisation/Inapector General
Manipur and Nagaland Division, Lamphel,

Imphal, Manipur. “ e . Respondenta.-

e T e w—y S

.

p7\$/snr BHARAT EHUSAN ,MEMBER(J) @7

The/aforgsaid 0.as involving ldentical quéstionS'of
law and tacts are being disposed-of by this common brder.
2. Tha_gppliéants in all the cases are»Seniot Field
Moistant (Voccrinary) sorving in Special Servica Bureau (SsB
ﬂor\uhort) The casa of thia upplicunLu is thatLpha vctorinary

ecstablishment in an organisation or Directorate or - Institute, '

” j}iJEE Ezfugyr | ‘ O\

Advocate,
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thete exist a certain post or posts with normal;y a nomen-
Clature as VFA or stockman or Animal Husbandry or Vaeterinary
Campounder or vaccinator prlDresaer or Field aAssistant. Their
main work is to render minor‘§eter1nary service like vaccina-
tion, castration, dressing of wounds treatment of animal. So
wérks 6f'6very such post either of the Directorate Of Assam
Rifles or B.S.F or other organisation are to ba traated as
same in view of the Section 30(b) of the Indian veterinary
Council Act 1984. and moreso the minimum qualification of such
post is matriculation with diplom# or certificate or experiencae.
It is stated that as discussed in para No.55.284 of the S5th
Central’ Pay Commission by taking‘thuae different nomenclature
of post into account, The pay 6Cale was recommended to revise
equally to 5.4500-7000/- 80 that there may not arise any
question of pay ahomally. But the respondents failed to
implemenp the same without any cogent reason and deﬁied the
.right of ﬁhe applicants to enjoy the said revised pay scale.

_It has been conﬁanded that the pay scale éf similarly situated
veterinary compounder of Yorest service and compounder of

B.S.F have already BinCO been revised to R+4500-125-7000/~.

It has turther been urged before us that tor the purpOee of

\w~r o

NG

“Tﬂ the\s milarly situated veterinary rield Assistanta serving
SO

f'\in\ sham Rifles had taken the matter to the Tribunal and the

GuWah ti sench of the Central Adminstrative 1ripunal nad

! w: 1!:

qrantcd them the relief while disposing of 0.A.65/2002 on

/ N

Hl l .2002. the applicants submit that reliet on similar line

¥ 9?‘0 7

_.be granted to them as well. The relief claimed in the O.as
are' as under

(1) Respondents be .directed to upgrade the pa} 8cale
Of Sr.V.F.A (5.S.3) to R.4500-7000/- in parity with Sr.veteri-

nary Compounder of Forest Department we.ea.f. 01.01.1996;

L

Ad Vocae



ﬂ‘ C(44) to direct the Respondents to consider for chaﬁgihg : é%f?

N V//(;.:}} The learned counsel for the applicants at this stage |

-3 - - : o i
- &F- R

y D
D . _,/1
the nonenclature of the present petitioner's post of SC.VFAS ‘

E either Senior Veterinary Compounder or Sr.Veterinary Assistant

eh etC_I., ’ ’ '

aubﬁita that the representations praying for grant of such
t,reliefs had alrcady been submitted by them to the Ministry’
of Home Affalrs, Government of India but they have not received
any favourable reply so far. At this stage, the learned counsel
for the applicants urges that the applicants MBZ;Z Zﬁmediately
£urnio§2;npius of the represontationa in respect: of ‘all the
.applicants to the respondents for thelr kind consideration.
This being so, in our view this batch of C.A8 can be disposed
of at thie stage itself by giving direotion to the applicanta

o

to move fresh cunprehensive representations before the reSpon-
dents within a period of 15 days from today and thereafter
the rerondcnté ahall prwceed to diapose £ the same'within
a period of 2 months thereafter by taking 1nto consideration s
the observations made by the Tribunal in 0.A.65/2002 in its
judgment dated 11 12, 2002.’
All the abova applications are accordingly disposed of .
No order as to costs.

; *.:'Q\ A copy of the judgment be placed in each case file.

vvvvv e s v ‘\

o4/ MEMBER (A)

S0/ ME R : . .
cridfice 1o e voe G {Q mae (J) . i

RENEEEY ;.mm{P‘ o ,

e

P :
‘ Seciion Ofjicer (r) o |
/k‘v(cu‘!. Rt R 1 REANCH |
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g8 ANNEXURE - A1t
TO:

1. The Secretary to the Ministry of Home Affairs,
~Government of India.

2. The Ministry of Finance through its Secretary,
Government of India, New Delhi.

w

The Director General of S.$.B., East Block-V
R.iK Puran, w\,w Detii - GO.

.. The Chief Vete{inary Officer, Directorate.
Office, $.5.B., R.K. Puram, New Delhi - 66.

B N

5. The  Divisionai Organisation/Inspector
' ,G nem! Manipur and Nagaland DIVlSlon
Lamphel, lmphal Maniput.

.y
" Ref :- Order of the Hon'ble Central Admlmstratlve

Tribunal, Guwahati Bench dated 2110112004 '
~ passed in O.A. No.269 of 2003. '

Subject - Representation of the undersagned as’ dlrected
: by the Hon'ble Central Admlnlstratlve
Tribunal, Guwahati’ Bench .in~ ‘the - above
referred order 21/01/2004° and for falthful
cempliance of the same. ‘

Between:

Shri Chongtham Sunnlkumar Slngh aged about :
39 years, S/o Ch. Nabachandra - Singh, byh g
occupation a Senior Veterinary Field Assistant in -

. $.5.B., now posting at S.S.B., Parbung Circle, .
o bhurachandpur Manipur, Nagaland Division, a» "
9

resident of Nagamapal Singjubung | Leirak, P.O. &
P.S. lmphal Imphal West District, Mampur
' : APPLICANT

- Versus -

N, 1. The U'non of India through its Secretary to the
: Government of India, Ministry of Home Affairs.
The Ministry of Finance through its Secretary,
Government of india, New Delhi. = = ..
The Director General of $.5.B., East Block V,
R K. Puram, New Deihi —66. .
4. The Chief Vetennary  Officer, Dlrectorate
Gn‘lw SSB,RK . Puram, New Del"u 66

IS

(3]

A dv ﬂca te,
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O, The Divisional Organisation/inspector

Gencio!, Manipur and Nagaland Division,
Les e, Imphel, Manipur,

. RESPONDENTS. ' .

A)
. 'r
Sir, LY

. The undersugned filed the above referred Original Apphcatton
-bc-mg No 269 of 2003 against (1) Thn Union of India’ through its

; -‘:;;uecret"ry iz the Governmen t of India, Ministry of Home Affairs, (2)

”-""I-‘The Ministry of Finam,e Lhrough its Secretary, Government of India, - -
: .'.:{"Néw Delnl (3) The Director General of $.8.B., East Block-V, RK. "
. T Puram New Delhi - 66, (4) The Chief Vetermary Officer, Dnrectorate |
":"i':_'?_ 3 Ofﬁ‘ce,-S.S.B., RK. Puram, New Delhi - 66 and (5) The Dlwsmnal-

Organisation/inspector General, Manipur -and Nagaland Division,

‘Lamphe!, Imphal, Manipur praying inter alia for upgradation of pay |
scale of the Applicant to the scale of Rs.4500-125-7000/- per month |

with effect from the date .of Central Civil Services (Reviééd Pay)

Rules, 1997 was commencement and to change the nomenciature of
the present Applicant's post, Senior Veterinary Field Assistant either

Senior Veterinary Compounder or Senior Veterinary Assistant on the .
following grounds -

i That, the Applicant faced the intprview an“cj selected for
appoiniment fo the said post of Senior Veterinary Field Assistant (Sr;‘
VFA for short) and accordingly, the Directorate General of Security.-
Office of the Area Organisér, S.S.B., Poonch Ar.ea, Poonch (J&K)
issued ap;ﬁointment order being No.PF-CSK/AOP/94/2414-22, dated

Poonch, the 10" August; 1984 at the minimum scale of Rs.@75/- per

3 month plus other aliowances as admissible under Central Government
empioyees.
2. The present Applicant is Senior Veterinary Field Assistant also

known as Animal Husbandry Assistant, C(ompounder,v Dresser,
Steckman, Stock Asstt. Vaccinator and Milk Recorder etc. They are
categorised paraveterinarian posts. They provide auxiliary support

Veterinary and Animal Husba'ndry practice.

T rue gyy

Advocaie,
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The minimum required qualification of such post is Matriculation
wiih Di‘pioma or Certificate with experience of one or two years as the
casc may be. Section30 of the Indian Veterinary Council Act:, 1984
ol :|rr§\'3c!os the minimum qn.m!iﬁvcation and nature of works to be

¢i2 by such posts. The relevant portion is hereby produced.

\ _
Sec. 30(b) Practise Veterinary Medicine in any State_-

Provided that the State Government may, order, permit a
person holding a diploma or certificate of veterinary supervisor,
steckman cr stock assistant (by whatever name calléd) of any state or
any veterinary institution in India to render under the supervision and
direction of a registered Velerinary practitioner, minor vetérinaw
services.

Explanation - "Mincer veterinary services” means the
rendering of préliminary veterinary aid, like vaccination, castration,
and dressing of wounds, and such other types of preliminary aid, like
vaccination, castration and dressing of wounds, and such other‘types
of preliminary aid the treatment of such ailments as the State

Government may, be notification in the Official Gazette, specify in the
behalf. |

Therefore, duties and nature of works of all such_posts areto .

do minor veterinary services which provides auxiliary support in

Veterinary and Animal Husbandry Service like vaccination, castration,

dressing of wounds or treatment of ailments etc. In this regard, a

clariﬁcation was sought by the Chief Veterinary Ofﬁcer, Directorate
General of Secutity, Office of l‘he Director, $.5.B. vide leller being
No.24/Vet/SSB/90-VC-2 dated 01/01/1993 to the Government of India,
Minis_try of Agriculture, Department of Animal Husbénd'ry and Dairying.

In reply to the above mentioned letter the Governmgnt of India was

‘informed abeut the minor veterinary services like vaccination,

castration, dressing of wounds and such other types of preliminary aid

or treatinent of such ailments can be undertaken by a person holding

a Diploma or Certificate of Veterinary Supervisor, Stock-man or Stock :

Assistants under the supervision and direction of a registered

oractitioner.

True tny

Advocate,
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5. Tnat, initiaily, the pay scale of the said post i.e.‘Véterinaw staffs
¢ | ara Veierinary was placed at the pay range from 950-1500/- to
1200-2040/-. But, now as per 5" Pay Commission Report, the Central
Government revised the pay scale of the said Veter'inary_"staffs/or
Paraveterinarian posts td the scale' of Rs.4000-100-6000/- p.m. by
na}ming the post such as Stockman/Compcunder/Stock Asstt./Animal
Husbandry Asstt./Dresser etc. All the concerned Department under

Centrai service have implemented the said revision of pay, However,

In the case of Senior Veterinary Field Assistant of S.8.B.,

Respondents déeiiberately failed to implement such revision of pay by

taking the chance of mentioning in the nomenclature of Sr. V.F.A. in

-

he Column of Veterinary staffs of the Central Civil Services (Revised

Pay) Rules, 1997.

~

4. That, instead of implementing the Pay scale given in the First
Schedule of Part "B" of the said Civil Services (RP) Rules 1897 i.e.

4000-100-8000/- by taking analogy of the post or veterinary staffs as

described in Section 30 of the Indian Veterinary Council Act. 1984,

re itic clearly stated that what ever name may be called; but the

It.’w:-ll not be out of place to mention here that the post of Sr.

Vetizrina

5

y Compounder attach to Central Forest Service was initially
pay scale of Rs.850-20-1150-EB-25-1400/- less than the

et et af

pay scale of Sr. VFA, $.S.B.. But with the new pay revision the pay

fel
-

>
&

scale of the said 81, Vaty. Compounder of Forest Service is revised to

The Applicant begs to submit that the Compounder of BSF is

also enjoving the pay scale of Rs,1400-2300/- pre revised and after ,

J

]
P

revined Ru.4800-125-7000/- par month. It is also begged to submit

wal the nature of work of Compounder B.S.F. is only to maintain

pranmancal works unasr supervision of a Register Veterinary Doctors.

True Copy
e

Advocate,

resgondents impiement the C.G.S.(RP) Rules 1997 in Schedule "A"

© e et
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6. Thal, Tho Director General of Secutity issued a :Mon‘\orand(u“.\v
being No.30/8SB/VC/89(19) dated 26™ February, 1 990"‘10 the ex’_té'nd :
that the aims and objectives of \/oloiinary and Animal HDs_banc.lry work
and charter of .duties to be performed by the GAG Gr.l (Vety) and
para-veterinary staffs. In the said Memorandum dated 26/02/1990 the
charter of duties of Veterinary staffs is enclosed as Annexure-lll and

the same is reproduced hereuncer -

" | . ANNEXURE-l
CHARTER _OF DUTIES OF VETERINARY STAFF_SFA-
(VET)/CONST(VET) _ _

1.. To visit remote areas/bmdef villages covered by the
SSB to render iree vetérinary énd Animal Husbandry aid and

. care to the needy live-stock owner in respect of live-
stock/poultry under the overall guidance/instructions of CAS-
Gr-I{Veterinary) and other supervisory officers. |
2 To remain on tour for @ minimum of 15-20 days per

month imparting door to door veterinary cover to the live-stock

owners in the area under his charge.

3. While on tour, to visit NIP camps for the purpose as also
to deliver lectures on different espects of Animal Husb;andry_ fo
generate belter awareness among the local peopl'e, ab'ofu,t
oon‘)n':oﬁdiseases aind hygenic manage)nent of live-stock .-for
bér’jer proﬁfabie. For ihis purpose, his monthly tour programme
- will be finalised well in advance with the approval of the Ci‘r_ble
Organiser, the concerned CAS Grade-l(Vet) and A.O
4. To submit his tentative tour programme for the fo//oWr'.ng
. montn throtgn C.0. to.CAS Gr.-l{Vet) at 1ea$t a forfnighi‘ in
advance. | ”

5. For every calendar month to submit a detailed tour diary

'1-'rue b;C/opy

Ad_\mcate,
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NIP leams but only for a day or two at each such camp or with
Cos/CAS Gr-i(Vel) Independent touring may be allowed in
special cases by CAS Gr.-i(Vet)/C.0. with the approval of
AO/SAO. | .

6. To assist the CAS Gr.-l(Vet) in performing day to day

WOrK.

/. To properly maintain expendable and non-expendable
stock of medical stores/equipment etc. as also’ the stock and -
issue registers and other records in connection thereof. These
will be verified by the CAS Gr-I{\Vel) once every querter and by
other concéma—d supervisory officers peribdically. AFb '
SFA(Vel/HC(Vel)  Constable( \/.ét) will  be “personally
responsible for any lapses including for shorfage in

stores/equbipments in this /legard.

8. To strictly follow the instructions and orders of CAS Gf-_
i{vet) and other supervisory officers and to carry out the
veterinary civic action programme accordingly. | |

9. To ensure that kits provided to him are properly utilised

and kept ready as per requirement.

10.  To administer only those crugs/medicines which he, has
been taught and is authorised to handle. He will not administer.

Lintravenous  injectionflreatment  beyond  his  skill and

competence. In case of any complication he {/yould cqnféct‘
CAS-Gr-l of his area for guidance the Staiei- Veterinary
Dispensary/Hospital/Centre etc. (these areas/villages will ‘__bé
given the lowest priority). ’

9. To submit his monthly détailed tour diary highlighting ) all
aspects of the work done during the month to his Controliing

Officer by the 5" of the following month at the latest.

True Eo/py .

Advocare,
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10.  Toensure that at veleiinary centres, en7e1gehcy t)‘ay and
first aid kits are aiways kept ready and reserve to meet any
type of emergency. -

11.  To correctly prepare in advance and submit in time the
annual/supplementary véterinary indent . of
medicines/fequipmentiother stores fo the SSB Directorate, New
Deihi, thfdugh the Divisional Organiser for timely procurement

of stores/materials.

12.  To correctly and expeditiously. distribute the veterinary .

stores/kits etc. on receipt among the AFO/SFA(Vety) under his
control, o

B

13. To ensure proper and up-to-date fnaintenance of -~

medical stock and dead stock vregistérs

(instruments/equipment). and other prescribed -

documents/records efc.
N ‘ ‘

14, To ensuie that there is no excess stocking specially of

" short-life drugs which may iead to avoidable wasta_gé. To also

ensure that medical stores held do not become date eXpired,

15.  To keep close liaison with the local State Animal-

Hushandry authorities/Army Veterinary Hospitals, etc. in the

dalc

& of his responsibility. Also to keep himself abreast of
developments in his professional field as also about important

Animal Husbandry pl'ogramméS/activities undertaken by other . ' 1\

" authorities/agencies in the area.

~thiough fis contioling officer in time so that the consolidated

16. ' To regularly submit the monthly progress report (MPR)

in the prescribed proforma in respect of his area-of charge

. compiled report reaches the SSB Directorafe,y New Delhi by the

True Cy

Advocate,

due date.
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_17. The CAS (Velerinaiy) posted at the Training centres will
submit the MFR in respect of his work through his controliing

officer to the DIG(T) with a copy to the Chief Veterinary
Advisor, SSB Directorate.

16.  To undertake and perform such other duties as may be
assigned to him by the higher authorities.”

€.  That, as stated above the duties and nature of works of the Sr.'

VFA and other pdsts like‘Stockman/CompoUnderlStock Asstt./Animal
Husbandry Asstt./Dresser etc. are minor veterinary service rendering
preliminary veterinary aids like vaccination, castration, dressing of

wound etc. Therefore, the nature of works or work allocation of all the

veterinary staffs (or para — veterinarian post) are almost same in view -

of the Scction 30(b) of the said Act. 1984. But in ground reality the
Sr.VFA in $.5.B. and Forest Department are more ordous and than

. the other velerinary stalfs of olher Departments.

- PartB S No.XXI! there is also another column under the heading of -

7. The Service of the Sr.VFA in §.5.B. with one year certificate

Book of Indian Councii of Agricultural Research (ICAR), it is clearly
pointed out that Field Assistant in Veterinary is also a Technical post
vide Appendix-ll of the said Hand Book of ICAR."

) |

- It may also be relevant to mention that in CCS(RP) Rules, 1997

“Cther Technicians” and the same is reproduced herein :-
“AXII OTHER TECHN\CiANS"

(@) Post requiring matriculation with some experience as
minimum qualification for direct recruitment Rs.4000-100-6000/-

One Shri S.M. Singh VFA of Assam Rifles who is similarly

situated with the present Petitioner filed an O.A. No.65 of 2002 before .

the Hon'kle Central Administrative Tribunal at Guwahati Bench with

similar prayer praying hereunder except at the scale of Rs.4500-125-

7000/-.The said O.A. No.65 of 2002 was disposed of vide jddgment
and order dated 11/12/2002 with the following observation and

True Copy

L

Advacate,

course in the Veterinary Science is also a Technical Post. In the Hand .
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- opinion that the matter requires no further adjudication from our end.

~ the res pondents to implement the undertal\mg as. expeditiously as
‘ pbssibfg, Jelerably within a period of three months from the dale of
- receipt of this order. The application thus stands dispbsed of. There
“shall, however, be no order as to costs." this ~ stands disposed of

',; T ‘ - (copy enclosed). ‘

8. :Thét, after hearing both the counsels for both sides the present °

Origina!'ﬁ‘\pp!i;afion was disposed. of with the following observation
and direction :-

“Tihie learned counsel for the applicants at this stage

o ‘ submits that the representat:ons praying for grant of such

for /mplemnnt—*‘t’on of the maﬂor In wow of the clear statement made -

' by the respendents we dispose of this application with a direction on - :

direction “Considering the facts and circumstances we are of .the - A

The Government has taken a decision in pnnciple and in view of the . '

pendéncy of the Courf proceeding the authority did not take any step .

reliefs had already been submitted by them to the Mlnlstry’_, BT

r  of Home Affairs, Government of India but they have not

. received any favourable replay so far. At this 'stagé, the

. learned counsel for the applicants urgeé that the

“applicants may again inunedialely fumish the copies of the
_ representauons in respect of all the applicants to the ’

respondents for their kind consideration. This being so, in

our view this batch of O.As can be disposed of at this B
\, ) TR stage itself by giving direction to the applicants to move .
fresh  comprehensive  representations before the

 respondents which a period of 15 days from today_and

thereaiter the respondents shall proceed to dispose of the . 5

same within a.pe_riod of 2 months thereafter by taking into

. consideration the observations made by the Tribunal in* =~

.0.A.65/2002 in its judgment dated 1 1 12.2002.*

All the above apphcatlons are accordingly disposed 4 "

of. No order as to costs. S8

A copy of the judgment be placed in each case file.”
(Copy enclosed) '

True CopY
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. 9. ~That, in the light of above grounds/iegal provisions, the present

Appllcant is entitled to upgrade the present pay scale 3200- 85—4900/»
' p.m. to the scale of 4500-125-7000/- per month as prowded in the

Central Civil Services (Revised Pay) Rules 1997 with effect from 1- 1-
1996

.

strict compliance of the above referred ‘order of the
Hon'ble Central Administrative Tribunal, Guwahati
Bench dated 21/01/'20014, the present fepresentatio’n be
g disposed of within a period of 2 (two) months thereby up-
- gradating the pay scale to Rs.4500-125-7000/- p.m. with
effect from 1-1-1996 to avoid contempt proceeding
against you without further notice.

Dated/lmphal, Yours faithfully,

nd
The 2 February, 2004, p /%\ ”

(Sri Chongtham Sunilkumar Singh)
Sr.VF.A.inS$.8.B.
Now posting at §.5.B. Parbung Circle,

Churachandpur,Manipur,Nagaland Divn. ‘
resident of Nagamapal Singjubung Leirak, .

P.0. & P.S. Imphal, Imphal West District,
Manipur.

Enclosures :

(1) Copy of the Order of the Hon'ble Central
Administrative Tribunal,- Guwahati Bench
dated 11/12/2002 passed in O.A. No.65 of
2002.

(2) Copy of the: Order dated 21/01/2004 ' r
passed in O.A. No.269 and others of 2003
of the Hon'ble Centrai Administrative
Tribunal, Guwahati Bench.

!
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Advocate,

In the facts and circumstances mentioned above for
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- Governmentef Idh,

Hintetry of Home Affairs,

. Offles ot‘ﬁ:e [hspector: Oenm.ﬁ ssB

Hanipur and! Maﬂeland Divisien,
Iephﬁ«-’ﬂ@l

Dated @/ priiog

m/m;m/zaa.ssv

gg@ RANDUM §
£nclosed muzs inc f\erwf.th the m::o.»to,z'n/oa/a_sea\/
d‘t.t&M.Dﬁm&ebed Eromtne SSE Lite fmr mformﬁom

Rec@ipt of & nnge« acknowlecgedes & < fone er

S

'
{4

L e e el Sui ke Sesl ga m:zs%

*

Copy for inforcation to Ie

The Assistagdirtor(Legel) ,
c-/o the DG,54Eet Block,ReKePuram, : :

jow Lalhictl srethlic Mamy, N0.0A "71/ 3/B-SEAPU/ L/
/oes/'w At 0kt , .

/

ArTea Orgéniaer(hdm)

Trua op‘/
‘ -A’i\}ocatc.

1 T omniy gRuioe T .
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~

CNOQ2THOMBSEA/PUITC/O4 205,00 20
GOVERNMENT OF INDIA B
MINISTRY OF FTONH. AFFAIRS, , ',. i
OFFICE QF THE DG, SSB ' :
EAST BLOCK-V, RK. PURAM |
NEW[HH&HJI%&Q ‘

DATED: “13.4.04

WV EMORAND UM

Cefepe 0T

In comphance - to the Ilon ble CAT Guwahatx ‘Bench

'".}-v:v.nrdu datcd 2! 1 2()04 pmnounccd in OAs N0.269, 270,271,°277, 278, 279 and 280 of 2003 -} - -

representations were: received on behalt of all the applicants wherein the sole issue which- were "
raised by the applicants was to upgrade the present payscale of the applicants authorized to the

- .CCS (Revised Pay Rules)-1997 w.ef. 1.1.1990. The issue has been examined in detail at this
Hqrs. and Ministry of Home Affairs and it is clarified that as per para XX1V(C) under Chapter-

7. of the 5" Pay Commission -recommendationas. report - the pay  scale = of

Stockman/C ompounder/Stock — Assistant/Animal - Flusbandry — Assistant/Dresser has, been
proposed as Rs:4000-100-6000 which is not applicable to SFA(Vety) of SSB, as the
nomenclature of”SF A(Vety) of SSB and nature of duties of the post are not comparable ta
those mentioned in para XXI1V(C) of the 5% Pay Commission recommendations. Under para-
7¢1) the standard revised scales approved by the Govt. for the pre-revised pay scales of Rs.975-
25-1150-EB-30-1660. against Sl. No.6 has been approved as Rs.3200 ~ 85-4900 which is being
paid to the Senior Ficld Assistant (Vety) of SSB. Morcover the cadre structure off S§B Para-

Veterinary cadre, which is given below provides adequate plomolii)nal avenues to the

SFA(Vety) for their promotion up to the grade of DFO(Vety) in the pay scale of Rs.5500-
9000:-

$.No. Post , ' Sanctioned Pay Scale (inRs)

l.“ Dcpul{y Ficld Oficer ( Vety) 0l v 5506 -1 75-' ‘)O'()()

2. Assistant Field Oflicer (Vety) 25 4000 -100- 6000

3 Senior Field /.\ssiswnll (Vety) ﬁ47 3200 -85~ 4900 -

4. Field Assistant (Vety) 05 wﬂknawma@ﬁm)"

'True‘ Copy
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Advucale,

' - posts of SroField Assistant (Vcety) from Rs.3200 4900 10 Rs. 4500 (o 1. 7000/- asprovided o
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As such the contention of the applicants that the pay scales of
Rs.4500-125-7000  recommended by 5" Pay Commission for ~ the post of
Stockman/Compounder/Stock — Assistant/Aninmal Husbandry - Assistant/Dresser may  also be
made applicable (o them is not tenable. [I'he pay scales applicable to other departments of State/

- Central Govt. Deptt. can not automatically be' made applicable to the SFA(Vety) of SSB .

In light of the foregoing factual position, the prayer can not be

acceded to. This issues with the approval of the Competent Authority.

/

e
/\/ 4 /%) #1 o f
INSPE(CTOR.GEN'ERAL(PERS)

To

P

: SHri_'Chongtham‘ Sunil Kumar Singh OA No0.269/03

(-

2. Smt A. Iswaribala Devi, OA No 270/03

3. Smi. Elangbam Brojen Kumar Sigh, OA No.271/03 |
4. Shri Laishram Jayenta Singh, OA No.277/03 ,
5. Thokchom Sanayaima Singh, OA No.278/03

0. k)kruin Iancshiwur Singh, OA N0.279/03

7. Shri T.D. Nijamkha Chiru, OA No.280/03

True C{)py
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